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INTRODUCTION 

I, the Chairman of Estimates Committee having been authorised by the 
Committee to submit the Report on their behalf, present this Sixty-Sixth Report 
on action taken by Government on the recommendations contained in the FortY: 
Sixth Report of Estimates Committee (7th Lok Sabba) on the Ministry of 
Commerce-(Department of Textiles ).-Te.xtile Commissioner's Organisation. 

2. The Forty-Sixth Report was presented to Lok Sabha on 22 April, 1983· 
Government furnished their replies indicating action taken on the recommenda-
tions contained in that Report bv 4th January, 19R4 The replies were examined 
&y the Study Group on Action Taken Reports of Estimates Committee at their 
sitting held on 6 Ap,ril, 1984. The draft Report was adopted by the Committee 
on to April, 1984. 

3. The Report has been divided into the following Chapters : 

1. Report 

IT. Recommendations that have been accepted by Government 

III. Recommendations which the Committee do not desire to pursue In 
view of Government's replies. 

IV. Recommendation'! in re!loect of which replies of Government have 
not been accepted by the Committee., 

V. Recommendations in respect of which replies of Government are 
awaited. 

4. An analysis of action taken by Government on the recommendations 
contained i9 the Forty-Sixth Report of Estimates Committee is given in Appen-
dix. It would be observed therefrom that out of 4S recommendations made in 
the Report 30 recommendations i.e, about 67 per cent have been accepted by 
Government and the Committee do not desire to pursue, 6 recommendations 
t. e. about 13 per cent in view of the Government replies. Replies of Government 
in respect of 6 recommendations i.e. about 13 percent have not been accepted 
by the Committee. Final replies of the Government in respect of 3 recommen-
dations i.e. about 7 per cent are still awaited. 

NEW DELHI: 

April 18, 1984 
Cha/tra 29, 1906 (S) 

(vii) 

BANSI LAL, 
Chalmum, 

Estlmales Committee: 



CHAPTER I 

REPORT 

].] This Report of the Estimates Committee deals with Action Taken by 
Government on the recommendations contained in their Forty-Sixth Report 
(Seventh"Lok Sabba) on the Ministry of Commerce (Deptt.orTextiles)-Textile 
Commissioner's Organisation, presented to the Lot 8abha on tbe 22nd April, 
1983. 

1.2 Action Taken Notes on the recommendations of the Committee have 
been categorised as follows :-

(1) Recommendations/Observations that have be.en accepted by Govern-
ment: 

SI. Nos. J ,2,4,5,6,7,8,9,12,14,15,16,17 ,23,24,25,27 ,28,29,31,32,33,35,36, 
37.38,42,43,44,45, 

(30 Recommendations-Chapter D) 

(2) Recommendations/Observations which the Committee do not desire 
.to pursue in view of Government's r.::ply :-
81. Nos. 10,22,34,39,40,41. 

(6 Recommendations-Chapter DI) 

(3) Recommendations/Observations in tespect of whicb Government's 
replies have not been accepted' by the Committee :-
SI Nos. 13,18,19,20,21,30. 

(6 Recommendations-Chapter IV) 

(4) Recommendations/Observations in respect of which final ~plies of 
fiovernment are awaited :-

SI. Nos. 3,11,26. 

(3 RecommelidatioDs-Chapter V) 

1.3 The Committee will now deal with tbe action taken by GO\lernment 
on lomo of tbeir recommOQd~th)n .. 



Cap8Clty UtOllltio. 
ReeommeodatioD SI. No. 13 (Paragraph 2.44) 

1.4 The Estimates Committee found that in the Cotton Textile Industry 
the capacity utilisation of spindles (First Shift) had come down from 88 per cent 
in 1978·79 to 73 per cent in 1981·82 and that oflooms (First shift) from 9J per 
cent in 1978-79 to 80 per cent in 1981-82. The Committee observed "It is a 
matter of great concern tbat there ha~ been persistent deterioratrng trend and 
particularly in the Year of Productivity (1982) the capacity utilisation in the 
Cotton Textile Industry in India has touched a new low in recent years." The 
Committee stressed the need on the part of the Textile Commissioner to "reverse 
this trend soon by stepping up his developmental activity." 

1.5 In their reply to the Committee's aforesaid recommendation, the 
Ministry of Commerce (Department of Textiles) have stated)ls under :-

"Utilisation of the installed capacity is, inter alia. a direct fIJoction of 
demand. Th~ textile industry has been experiencing recessionary 
trends for sometime. The Bombay Textile strike commencing froID' 
18th Jan., 1982 has greatly aggravated the problems. Besides thC!le 
factors the low utilisation has been largely due to (a) old and out-
moded machinery (b) shoftage of power (c) labour strikes/lock outsl 
absenteeism etc. in various textile centr.es. 

Government has been liberally allowing the imports of Diese) 
generating sets for captive power generation. A close liaison is also 
being maintained with the various cooperative Textile Research Asso-
ciations to ensure that the existing machinery is better utilised by a 
system of maintenance and other preventive measures to reduce break-
downs. The Government of Maharashtra have also assured adequate 
power supply to the textile mills which have opened after a long spell 
of strike and this will gradually belp improve most of utilisation. 

Besides, the above, the following measures which will help im-
prove utilisation are also under examination: (a) some flexibility to 
provide more working finance for the needy mills (b) restructuring of 
excise duty in respect of spinning finer counts and manufacture of 
finer varietie5 of cloth." 

1.6 After pointing out the declining trend of capacity utilisation in the Cotton 
Textile Industry during 1978-,9 to 1981-82. the Committee had strC!ised "the need 
on the part of tbe Textile Commissioner to reverse that trend by stepping up his 
developmental activity." Though Government's reply to this recommendation lists 
the measures that are being taken or are proposed to be taken to improve capacity 
utilisation, it does not indicate wbether. and If so how, the Textile Cormnissioner 
proposes to. gear lip his.developmental role to achieve tbis objective. Tbe Commi-
ttee reiterate their recommendations and hope that Textile Commissioner will be 
directed to step up bl! developmental activity in regard to this industry which hll& 
remained neglected for 100&. 



R e-Ucensln& of Capacity 

, Recommendation SI. No. J8 (Para No. 1.73) 

1.7 The Committee learnt thltt certain textile mills had been keeping a 
part of their loomage capacity idle for loog time as a deliberate policy becausc 
it might not be profitable for them to work the looms to full capacity and in thc 
process a larg~ number of workmen were thrown out of employment. The Co-
mmittee had,mentioned TIT Mills, Bbiwani. as one such glaring instance. Th-
Committee was of the view that such mills should be discouraged from process-
ing outside cloth. The Committee recommended that in such cases, the licensed 
capacity of the mill should be reduced to the level of looms that al'e actually 
worked over a certain pyriod and the capacity reliceosed to new units. Tbe 
Committee had also desired that if there were any legal impediments to such a 
course of action being taken. these should be sorted out in consultation with the 
Ministry of Law and the Textile Control order amended accordingly. 

, 
1.8 The Minis(ry of Commerce have, in their reply, stated inter alia that; 

"The suggec;tion of the Committee that the licensed capacity should 
be brought down to the level of the actual capacity worked/utilised 
may create legal complications since loomage capacity of the mills ie 
spedfied in the licence issued under the I. D. R. Act; it is however, 
understood that the Ministry of Industry is contemplating to amend 
the J. D. R. Act to acquire certain enabling provision to deal with 
such cases in future, In the meantime suitable instructions have alB 
ready been issued to all the Regional Offices of Textile Commissionel 
to ensure that requests from mills to process outside cloth are care-
fully examined." 

1.9 Government's reply that acceptance of the Committee's recommendation 
for reduction of licensed capacity to the level of tbe actual capacity worked/utUlsed 
"may create legal complications" is not only disappointing but also snrprisinl. Unfor-
tunately the reply of Govt. does not ncn mentioD what legal compllcatlonl the 
Ministry of Commerce apprehend on this account. It is aJso not clear whether tb. 
Ministry of Commerce had, before sending the reply to the Committee, consulted 
the Ministry of law on the course of action suggested by the Committee. The Co-
mmittee, therefore, reiterate tbeir recommendations and desire that if there are 

. any legal impediments that stand in the way of Implementation of the Committee's 
reeommendation, the same should be sorted out in consultation with tbe Min1$try of 
Law and a way paved for implementing the recommeadatlon of the Committee. 

Processing Capacity 

RecommendationSl. No. 19 (Para No. 2.74) 

1.10 The Committee noted that hitherto the mills were licensed by their 
spindlage and looma,e capacity and the capacity (or procoasin, of cloth was not 
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.peJificaUy mentioned in the license. This had led to mills setting up processing 
facilities much beyond their in_terna) requirements in terms of the spindlage/ 
loomage capacity licensed and using the excess processing capacity thus created 
for processing of "outside" cloth as a side venture. The Committee recommen-
ded that "necessary steps should be taken to indicate in the industrial licence. 
processing capacity also and applications for enhancement of licensed capacity 
for Processing should be required to undergo the same procedure as are applica-
ble'for granting permission for increasing the weaving or spinning capacity of 
the unit." 

,1.11 The Ministry of Commerce have. in their reply, stated that subse-
quent to the discussions with the Estimates Committee. Government instructed 
that Textile Commissioner should examine the following aspects before such 
permission was granted to the composite mills for processing of outside cloth: 

(i) Whether the surplus processing capacity has resulted from a part 
closure of the installed looms. 

(ii) Whether the mill proposed to retrench workers consequent on shut 
down of looms ~nd there-by provoked industria) disputes. 

Textile Commissioner was also a5ked to survey whether liberal grant of 
permission to' the composite mills for processing outside cloth had started in any 
way hampering the growth and profitable activity of individual processing units 
particularly in the decentratised sector. 

1.12 The textile Commissioner has gone into the aforesaid aspect and 
has since sent his report to Government. According to the Ministry he has 
recommended certain norms to be followed at the time of granting permission 
for processing outside cloth. Some of these are listed below:-

(i) If any mill applied for permission to process outside cloth and the 
idle ~pacity of looms is within a certain fixed range of percentage 
Regional Offices could give permission ensuring that the total cloth 
(mills own outside) processed shall not exceed the capacity of proces-
sing so endorsed on their industrial licence. In cases when the per-
centage of i1le capacity is more, a close exami'nation should be made 
to find whether there is any malafide intention. If there is a proper 
settlement of labour dispute and if the mills labour union has no 
objection and State Government has also no objection, then the per-
mission can qe granted. 

(ii) In case of strike and if the spinning and weaving departments are 
closed partially or otherwise. the processing of outside cloth could be 
permitted. if the State Government agrees and workers in the proces-
siQB departments are willing to work. 

(iii) If a mill approaches for such permission after closing down weavin, 
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department partially or otherwise on ground of uneconomic working, 
the case has to be considered on its merits. In such case, the mill has • • to secure the consent of the labour representatives and seek to absord 
the labour rendered surplus in the weaving sector OD the processing· 
side to the extent possible. Refusing permission to process outside cloth 
in such cases may worsen the unemployment position and the sick-
ness of the mill besides keeping a substantial portion of the available 
processing capacity idle. Each case may have to be examined on merits 
keeping inter-alia the interests of the labour in mind. 

The above norms and some other proposals in this regard submitted be 
Taxtile Commissioner are being examined by Government. 

In the mean time Government have issued suitable instructions to all the. 
Regional Offices of Taxtile Commissioner to ensure that requests from mills to 
process outside cloth arc carefully examined. 

1.13 The Committee are unable to accept tbe reply of Government wbich 
does not reveal Government's reaction to the Committee's specific and positive 
reeommendation tbat io the case of textile industry the industrial licenses should 
not only indicate tbe spindlage and loomage capacity but also tbe processinl: 
capacity Sl) that application for enbancement processing capacity uodergoes the 
same procedure as is applicable for increasing the spiDDlng or weaving capacity. 
Tbe Committee would await a more specific reply for Government on this asped. 

'It 

Expansion of processihg capacity 

Recommendations (S1. Nos. 20 & 21-Paragraph Nos. 2.7S & 2.76) 

1.14 In paragraph 2.75 of the original Report the Committee had ob~erved 
that in the course of the case study in respect of TIT Mills, Bhiwani, it had come 
to the notice of the COlhmittee that following order of the Ministry of Industry 
that proC'essine capacity of the Textile MiII~f will also be subject to licensing 
capacity, in January. 1982, a Press Note was issued directing the mills to intimate 
tbe capacity for processing of cloth installed by them. This mill by a letter dated 
7th April. 1982 addressed to the Regional Office of the Textile Commissioner, 
Amritsar requested for increasing the processing capacity endorsement from 10 
lakh to ] 5 lakh metres of cloth in view of the fact that after Feb.. 1982 it had 
installed additional capacity for processing. The RegIOnal Office of the Textile' 
Commissioner. Amritsar acceded to the request and the processing capacity of 
the TIT Mills, Bhiwaoi was accordinglY increased in July 1982. The Committee 
had desired the Department of Textiles to investigate as to how the Regional 
Office of the Textile Commissioner, Amritsar had agreed post-baste to increase 
the processing capacity thereby regularising the expansion of the Processing 
Capacity. undertaken witbout pro~r licence after Jan. 1982. 

1.1 5 In their reply. the Ministry of Commerco (Departmeut of Textiles) 
have intimated as uader : 
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"The matter has been (urther investigated and it has been found that no 
irregularities had been committed in this regard." 

1.16 In paragraph 2:76, the Committee had pointed out that the Textile 
Commissioner had gone on record before the Committee that "in case t,he TIT 
Mills, Bhiwani, have added capaCity as they had admitted in the application, 
'they bave violated the law and we have to take action against them." The 
Committee desired to be informed of the result of the investigation against the 
regional Office or' the Textile Commissioner, Amritsar and of the action taken 
against this Mill for violating the taw. 

1.17 In reply Government have stated as follows :-

"This matter has been further examined in depth and it is ob~rv¢ that 
the mill bad not violated any of the (provisions of the) IDR Act or 
provisions of the Cotton Textile Control Orders." 

1.18 The Committee are not satisfied with the replies of Government which 
to say tbe least, are terse and unsubstantiated. Tbe reply to recommendatlon in 
para 2,75 only states that tbe matter has been "further investigated" but does not 
reveal the facts brought to light as a result of this 'investigation" on tbe basis of 
wbich Government bad come to tbe conclusion tbat ·'no irregularities bad' been 
committed in this regard," Likewise, tbe reply to recommendation in para 2.76 
merely states tbat this matter has been "further examined in depth and it is ob-
served tbat the Mill had not violated any of the provision of tbe of the (IDR) 
Act or prnvisions of the Cotton Textile Control Orders." In this connection tbe 
Committee wish to point out that tbis stand is contl"aryto wbat the Textile Commi-
ssioner had submitted before tbe Committt'e during oral evidence. The Textile 
Commissioner had tben gone on record that "in case the TIT Mills, Bhiwani, 
bad added capacity as they bad admitted ill the application, they have violated the 
Jaw and we have to take action against them." Tbe Committee would like to be fnr-
nished with full details of tbese investigations and 'the basis of the tinal decisions 
of tbe Ministry of Commerce Dellartment of Textiles) in respe~t of these 
recommendations. 

Techno-Economic Surveys of TeXtile Mills 

Recommendation (51. No. 30-(Paragrapb No. 5.10) 

1.19 Tho Committee found that during, the last five years, Textiles Com-
missioner had been ab,le to conduct Techno-economic Survey of only 85 mill!> • 

. the Committee had been informed that such surveys were carried out by him 
only on selective basis. This was inadequate. The Committee had. therefore 
rocommended that "the Textile Commissioner should carry out these surveys 
on a continuing basis covering all the textile mills in stages so that in course 
of time a complete picture about the heillth of the entire textile industry and of 
individual mills become available to the textile commi'ssioner and the Ministry 
for periodical policy appraisals." The Committee had desired that "a phased 
pro&ramme for the purpose should be drawn up and put throuah. without delay." 



., 
1.20 The Ministry of COMttterce (Department of Textiles) have ia t~elr 

reply, stated tb.t: . 

"Conducting tecbn()~economic surveys for all the textile mills in tbe coun-
try is a very long drawn procen •. An attem,t is therefore befng made 
to identify weak/sick/marginal unit~, having financial difftcu lties and 
otber problems with the help of' financial instutions, RBI, Indian 
Cotton Mi1I~ Federation and various Textile Research Associations 
and give them lome immediate help to tide over the crisis. Simul-
taneously, a system is being evolved as a long term measure to pro-
perly locate the units. which need help by suitably devising various 
indicators like profitability ratios/inventories/unsold stocks/debt equity 
ratio/net worth/productivity norms etc. so that marginal and other 
weaker units ~et help in time. In this regard a standing Committee 
under the Chairman~hip of the Secretary (Textiles) has also been 
constituted." 

1.21 From the reply of Government it is apparant tbat-techno-ecocomic 
surveys are prqposed to be confined tofweak/sickfmargina,1 textile units which 
may stand itl need of help. As already pointed out, conducting of surveys on 
selective, basis would serve only a l)mited purpose and would not throw up a 
picture of the health of the textile industry as a whole. While the Committe,e 
do concede that a techno-economic survey of all the textile mills is a long drawn 
out process, tbey feel that if, as suggested by the Committee, a pbased pro-
-g'ramme -is drawn up for tbj~ purpose it shonld not be too difficult for the Tex-
tile Commissioner to caroy outsurvey of all the textile mills in the country. 

Implementation of Recommendations 

1.22 The Committee would like to emphasise that they attach the greatest 
importance to the implementation of the recommendations accepted by Govern-
ment. They would, therefore, urge that Government should keep a c1o~e watch 
so as to, ensure expeditious implementation of the recommendations accepted 
by them. In cases where it is not possible to implement the recomJDendations 
in letter and spirit for any reasons, the matter should be reported to the Com-
mittee in time with reasons for non-implementatioD'~ 

1.23 The Committee desire that reply in respect of the recommendations 
contained in Chapter Vof the Report may be finalised and flnal reply of the 
Government furnished to Committee expeditiously. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATION THAT HAVE BEEN ACCEPTED 
BY GOVERNMENT 

Recommendation (SI. No.1 Para 1.20) 

After its constitution in Feb. 79 the Development Council for the Textile 
Industry headed by the Secretary, Department of Textiles met only once on 15th 
October, 1980. This Council was reconstituted in March, 1982. The reconsti-
tuted Council did not meet at all. The committee recommend that as Develop-
ment Councils are a vital link in the institutional framework for the development 
of textiles industry. they must meet at least twice a year to study the problems 
that stand in the way of development of the industry. 

Reply of the Government 

The recommendation made by the Committee is noted. This ~partment 
agrees with the Committee that the Development Council for Textile Industry 
should meet at least twice a year to study the problems of the industry. The 
Development Coun'cil for Textile Industry was last constituted on 6.3.82. The 
life of the Council js two years from ,the date of constitution. In consonance. 
with the proposal of the Estimates Committee, the first mee-ting of the recon 
stituted CouDcil was held on 26.2.1983.' The next meeting of the Council will be 
held shortly. 

[Deptt. of Textiles, O.M. No. 3/4/83-TPC, dt. 11-11·83] 

Recommendation (81. No.1 Para 1.31) 

The Textile Commissioner should effectively combine the regulatory and 
developmental roles for the proper organisation, management and growth of the 
textile industry. Disagreeing with the views submitted before the Committee by 
an Association of mill:> that the Textile Commissioner's Office "is doing 
more policing - work than developmental work'" the Secretary, Department 
of Tedites told the Committee that the exercise of the regulatory powers vested 
in bim by the various control orders "enable him to have a developmental 
angle". Aftc:r thorough examination of the functions of the Textile 
Commissioner and the results thereof the Committee have received a strong 
impression that the resources and powers of the Textile Commissioner's Organisa~ 
tion are employed in a manner that at best development of industry could b (I 
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regarded as an incidental gain and ,there is no deliberate and sustained effort 
in that direction. The Committee therefore recommend that the developmental 
role of the Te"tile Commissioner should be clearly spelt out and given a 
statutory basis so as to make him accountable for the development of the 
industry", 

Reply 01 the Government 

Apart from regulatory functions, the Office of the Textile Commissioner 
has been dealing with developmental work relating to Textile Industry some 
important features of which are listed below: 

0) The Textile Machinery Industry which is entirely looked after by 
Office of Textile Commissioner owe!i its development to a consi. 
derable extent to tre services of this office in basically identifyin, 
the gaps in the technology of the existing textile machinery, Steps 
have been taken to encourage manufacture of modem equipment 
& machine to suit the Indian Textile Industry, allowing foreign 
collaborations wherever necessary, along with the import of know-
how etc. The Textile Commissioner also provides assistance (or 
ensuring speedy execution of the projects undersuch collaboration 
schemes. These activities have enabled the textile machinery 
industry during the last nearly three decades to show phenomenal 
growth. 

(ii) The Technical and Financia] Wing in the Textile Commissioner;1 
organisation surveys textile mills whenever necessary to find out 
the reasons for uneconomic working and suggests remedial measu-
res. It suggests restructuring of the financial set up of the units 
for improved financial performance and also renders services on 
the existing ('ost structure of a unit and suggests the main areas 
where cost reductions could be effected. 

(iii) The Textile Industry has been the largest beneficiary of the lOft 
loan scheme of the lOBI. The Textile Commissioner's Office has 
a large role to play in the formulation of the scheme and in 
encouraging the te:Ktile units to avail themselves of the scheme 
Tbe Textile Commissioner & his organisation are in touch with 
the pulse of the textile industry with . constant dialogues with the 
representatives of the various sectors of the textile industry aDd 
textile machinery industry, This enables the Textile Commissioner 
to evolve masures for removing difficulties in these units to help 
them to develop. 

(iv) To encourage exports by the textile industry and textile machinery 
industry, the office of textile commissioner periodically analyses 
copt data to bring the CCS rates upto date in advising Govem-

• ment conc~ming the formulation of policy for c:Kport incentives. 



(v) The Textile Commissioner's office is actively connected wjth the 
various development research projects of. the cooperative textile 
research assocjations. The beneficiaries of these research studies 
are the textile units. 

(vi) Some powerloom centres have already been set up with the ,basic 
objectives of rendering technical service to the decentralised powe-
loom industry so as to enable them to adopt modern practices of 
weaving and also introduce better designs with the ultimate objec-
tive of improving their fortunes. ' 

However, the observation of the Committee has been noted to see how the 
role of tbe Textile Commissioner and his organisation can be directed in even 
greater me:\sure accelerated development of the textile industry. 

[Deptt. of Txetiles O.M. No. 3/483-TPC Dt. 4-1-1984] 

Recommendation (S1. No.4 Para 1.33) 

The person heading Textiles Commissioner's Organisation should be 
an expert in the field and noted for his dynamism and devotion. This Report 
of the Committee would convince anybody that this is not the position today. 
The Committee are constrained to observe tbat the performance of the textile 
Commissioner before them was, to say the least. unsati'sfactory. 

I " Reply of the Government 

According to the procedure- followed for filling up ~uch posts, the; 
competence and experience of the concerned officers are iaken into account. 
Normally, a panel of eligible senior officers is drawn up and carefully secruti-
nised. The name of the officer selected is sent for the approval of Appointments 
Committee of Cabinet, as per the approved' procedure. Every care is taken 
to ensure that the most suitable officer is selected from among the available 
officers. 

[Deptt. of Textiles O.M. No. 3j4/83-TPC Dt. 15·12-19821] 

Recommendation (Sl. No. 5 Para 2.16) 

The Committee are surprised that though the office of the Textile 
CommissiDner ,is responsible for exercullng control over the pattern 
of production of textiles, no demand survey has been crganised So far 
to adjust the pattern of p,roduction to meet the demand. The Committee recom. 
mend that the Survey should be organised at periodic intervals in future. 

Reply of tbe Government 

The Textile Committee under the auspieccs of Department of Textiles has 
a Complete Market Research Wing with a full fledged DIrector as its head. as 

• 
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also a complement of trained staff. It rClularly conducts market surveys for 
the demand pattern of consumption and thus finds out the consumer preference 
both in urban and rural areas for differcat income ~roups. The data is made 
availlkble to the cotton textile industry. 

, ~ . 

The textile industry generally finds this data very 'useful in planning their 
pattern of production. 

It may also be mentioned jn this connection that Government have 
information regarding the bank yarn requirements needed for the production of 
handlooms cloth. Having regard to the pattern of, conlumption of different 
counts of yarn etc., Government have from time to time issued specific directives 
to the mill 'industry to ensure that certain percentage of their total yarn sold 
in the free market is in the required counts (hand form) necessary for the 
manufacture of hand loom cloth. ~ 

2. By and large, the cotton textile production in the country is more lesl 
equally divided between the handloom, powerloom and organised mill 
sectors. The hondloom sector mainly concentrates on some of the 
,traditional items which are popular in local areas, for example dhoties, 
sarees, bed spreads ctc. in. different parts of the country. .Similarly it 
concentrates on furnishings and bed spreads etc. in areas like Haryana 
and Punjab. Thus the demand pattern in handloom sector isinden" 
tifiable. In so far as the powerloom seCtor is concerned, the entire 
100mage is exclusively in the decentralised sector mostly owned by 
small powerloom owners. These arc essentially privately owned aad 
any produce such of those varieties which can be marketed by them. 
Therefore, it may not be desriable or feasible to dictate any pattern of 
production to the decentralised power loom sector. 

3. It is only in the organised mill sector that a large number of mills are 
falling under the purview of public sector/Govt./Slate Textile Under" 
takins, etc.' If any contwl on the pattern of production is to be enfor,. 
ced it is only in this sector that the Govt. could attempt it. In such a 
contingency, it should also have a simultaneous responsibility to ensur" 
ing that such cloth is also consumed/disposed of at the earliest possi" 
ble timc in the market. So long as this tie.up arrangement is not 
possible to implement successfully, it may nol be desirabl! to stipulate 
any pattcrn of production to be organised mill industry as, it may lead 
to considerable"difficulties resulting in accumulation of unsold litocb 
and results in their viability being affected etc.- • 

4. It is further understood that only during the Second World War 
period. when the industry was of small size and the requirements of 
defence forces being quite large, such type of enforcement to produce 
certain types of textile needtd by the Defences Forces such as O. G, 
Shirtings/drills were vigorously enforced. Any directive to manufac" 
ture only certain types of I textiles may not lead to the desired rClulla 
ill the prescnt 4ay situation. 
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S. Therefore, while the demand pattern is known through the exhaus-

tive market research reports published from time to time by the Tex-
tile Committee, it may not 'be in the larger interests to decide the 
manufacturing programmes of the textile mills by the Govt. 

[Deptt. of Textiles O.M. No. 3/4/83-TPi; Dt. 15-12-1983] 

Recommendation (S1. No.6 Para 2.16 A) 

The Committee are constrained to point out that according to the Prelimi-
niuy Material on the subject of Textile Commissioner's Organisation furnised 
to the Committee by the Department of Textiles, one of the fUllctions of the 
Textile Commissioner was "to exercise control over the pattern of production 
of Textiles". During the course of examination of the subject by the Committee 
as well as during evidence of the representatives of the Department of Textiles 
before the Committee, at no stage was any correction made to this function as 
atated in the Preliminary Material. However. on the completion of the exami-
tion of the subje.:t and after the adoption of the report by the Committees when 
the draft report was seq.t to the Department for factual varification they have 
sought to mate, a correction to the effect that the function of the textile Commi-
ssioner is not "to exercise control over" but "to monitor" the pattern of produc-
tion textiles. Even though the correction may have a factual basis, the Committee 
take a serious view of the correction at this late stage in regard to an important 
function of the Textiles Commissioner. They hope that such lapses would not 
recur and the Department would in future be careful in furnishing material and 
~ata to the Committee. . 

Reply of the Government 

The suggestion of the Committee is noted. 

(Department of TeJttiles, O.M. No. 3/4/83.TPC Dated 11th Nov., 1983.] 

Recommendation (SI. No.7 Para 2.17> 

The Committee Dote that the Sixth Five year plan lays down the over all 
target for the plan period of five years but such targets have not been broken 
down into annual targets for the industry. It is assumed that yearly additional 
production will be uniform in all the years equal to a fifth of the additional 

.production envisaged for the plan. period as a whole. Thus it is obvious that 
there is no scientific evaluation of the growth potential and prospects of the 
industry on a year to year basis as part of planned development. The Committee 
recommend thai depending upon the state of development of the industry at the 
base year of the plan and the tempo and spacing of development dpring the 
plan, yearly targets should be fixed by the Textile Commissioner and the pro-
gross monitored for timely corrective steps to achieve the targets. 

R.,.y of the Go ... ernmeot 

Thl recommendation of the Eltimates U ommittce is noted. In the plan 
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projections for the 7tb Plan due attention is being given in this regard. 

[Deptt. of Textiles O.M. Ne. 3/4/83-TPC Dt. 15-12-1983] 

:Recommendation (SI. No 8 Para 2.18) 

Tbe Committee understand that at present 50 per cent of the 
Hank Yarn produced by Textile Mills is earmarked for the Handloom Sector 
to ensure availability of adequate yarn to this Sector. While denying 

. the charge that yarn ment for Handloom Sector was being diverted for use 
in the Mills Sector, the Textiles Commissioner stated that some of the Textile 
Mills did pass on a portion of their obligation of producing hank yarn to 
otber J}lills. The Committee would emphasis in this connection tbat it should be 
ensured tbat tbe obligation imposed on every mill is discharged either by itself 
or tbrough others. If there is scope for malpractice in the transfer of this 
obligation this practice should stop. 

Reply of the Government 

It may be mentioned in this regard that due to certain constraints in 
the plant and equipment existing in some of the mills, they may not be in a 
position to fulfil the obligations of hank yarn. It is, therefore, necessary 
that provision of transfer of obligation is retained. Government ensures that 
the obligation so fixed is fulfilled in ovcrall terms, so that the handloom 
industry is assured of -adequate supplies of hank yarn in the desired counts. 

/ 
[Deptt .. of Textiles O.M.No. 3/4/83-TPC Dt. J5-12-1983] 

RecommendatioD (SI. No.9 Para 2.19) 

At present II items are stated to have been reserved for production in 
the Handloom Sector. These items include dhoties, saries, bed-sheets, towels 
etc. -The Committee were informed in evidence that a bill will be introduced 
in Parliament soon to include some more items reserved for production in the 
Handloom sector. The Committee desire that the existing policy of reserva-
tion should be made more effective by introducing harsher 'penalities for trans-
grossion by others into reserved areas and greater administrative vigilance 
exercised to identify the defaulters. 

Reply of tbe GovernmeDt 

Textile Commissioner ensures the proper implementation of Handloom 
Reservations. Constant watch is maintained by the various Regional Offices 
at the time of their regular visits/inspection the miUs to ensure that the 
latter do not violate the Hand loom Reservation Orders. As regards the sUB-
gestion of the Committee for more effective enforcement and stricter penalties, 
the proposed legislation for reservation of certain varieties of fabrics for exclu-
isve production in the HandloOJll Sector contains strinaent penalelauses. Tb. 



14 

courts may also direct that any article or matcrial,or machinery including power-
looms, which were involved in the controvention of the provisions of tbe Act 
would be forfeited to Government. The draft of tbe proposed legislation is 
being processed in consultation with the Law Ministry so that it can be intro-
duced in parliament soon. 

(Depannent of Textiles O.M. No.3/4/83-TPC Dated J lth Nov., 1983.) 

Recommendation (Sl. No. 12 Para 2.43) 

The Committee are convinced tbat part of the blame for haphazard 
growth of unapthorised powerlooms to the extent of 5.77 lakhs lin the decentra-
Iisedsector in the country lies with the Textile Commissioner because under 
the Cotton TeA tile (Control) Order 1948 and the Textiles (Production) by 
Powerlooms. Control Order 1956 prior permission of Textile Commissione( 
for the installation of powerloom for production of cloth was necessary. The 
Committee are/not convinced with the explanation that the Textile Commissio-
ner is organisationaUy not equipped to deal with this problem, particularly 
when violations have taken place on a large scale in widely dispersed location". 
The Committee· feel that had the Textile Commissioner been alert, this 
problem should not have assumed such a proportion. The Committee trust 
that the Textile Commissioner will not be found regligent in the discharge of 
his duties and responsibilities in future. 

Reply of tbe GoveroPlent 

The Powerloom .Industry is vastly dispersed in its nature and it is 
precisely because of this reason that the State Governments have been 
given the necessary powers to prevent it!(' unauthorised growth. There appears 
to be some clandestine assembling of looms by small spare parIS manufacturers 
assisted by some small foundries and workshops. It is further understood that 
even the powerloom owners also assemble/make such looms by manufacturing 
parts in their own workshops. While the office of the Textile Commissioner does 
exercise due vigilance to curb tho growth of unauthorised powerJoom, it is 
difficult for that Office to have complete control over such activities inview of 
tbe limited staff available. It is precisely because of; these difficulties tbe state 
government have been delegated with the relevant" powers. The Government ~ 
is also contemplating to control the situation by (a) suitably rationa1ising 
excise duty' structure (b) enlisting the active cooperation of the Slate Govern-
ments and other concerned Power loom Associations. 

rDeptt. of Textiles O.M. No. 3/4/83-TPC Dt. 15.12.83] 

RecommeDdation (SI. No. 14 Para 2.45) 

The Committee are surprised to note that though the Woollen mills 
have not been lubmitting to the Textile Commissioner Statistics of capacity 
utilisation. on action was taken by him against the defaultina mills. The result is 
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that firm statistics 'of capacity utilisation in respect of Woollen Textile Industry 
are not available. The Committee cannot but deplore this in-action on the 
part of the Textile Commissi9ner and hope. that as assured in evidence. he 
would take such steps a!l may be ner.essary to obtain information and build up 
statistrcs in this regard without fail in future. . 

Reply of the Government 

By and large the lOR unit!! are submitting the returns regutary, It is 
only in respect of r-mall units essentially located in Punjab and Baryan.' 
this problepl is being faced. Jnstruct;ons have already been issu~d to the· 
various Regional Offices of the Textile Commissioner's office that they should 
frequently remind and pursue the defaulting mi11'1 to submit the returns in time. 
Indian Woollen Mills Federation and WWEPC. have also been suitably advised 
to direct their Member Constituents to comply with the submission of returns in 
time. As a re~ult of these steps there hall already heen some improvement in the 
submission of returns. . 

[Depu.ofTextiles O. M. No. 3f4/83-TPCDt. 15-12-1983J 

Recommen~atlon (SI. No. l~ Para 2.70) 

Section 20 (C) of the Cotton Textfles (Control) Order, ]948 Jays down the 
criteriea for the guidance of the Textile Commissioner in granting or 
oy refusing permission to a mill to undertake or carry out and processing of. 
cloth not produced by it .. The Cqrnmittee note that from 1971 onwards the 
Textile Commissioner has been pursuing a policy of liberally permitting the 
mills indiscriminately to process "oUtside" cloth witbout regard to the criteria 
presribed in the Control Order. The Committee regard this as irregular inv~lving 
violation of statutory order. In case liberatisation to such an extent. was really 
intended, the Control Order would have been suitably amended by Government 
wbich it should be noted was not done. . 

Reply or the Go,ernment 

Under the provisions of clause 20 (C) of the Cotton Textile Control Order, 
1948, while granting or refUSing permiSSIOn to the composite mills to process 
outside cloth, the followidg matters need to be borne in mind : 

(a) the l1eed to satisfy the demand for processed cloth from the domestic 
and export markets 

(b) the need to satisfy the requirement of the Central Government 

(c) any other relevant circumstances, 

Prior to 5.1.1971, there was a sub-clause (c), which raD as follows: 

"Desirability of utilising adequately the processing capacity available 
with the independent processors engaged exclusively in processins in 
the local aiea". 
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The K. K.. Shah Committee went into the question of processing of outside 
S cloth and the restrictions imposed on the textile mills during the year, 1966 and 
~ felt that "it w,ould be a retrograde step to have restrictions that have the effect 

of preventing the hand loom and .powerloom sectors from getting their c10th 
, processed in mills." The Shah Committee also felt that the excise differential 
( gave adequate protection to the independent processors.· Subsequent to this 

report, Government deleted subclause (c) on 5.1.1971. 

The permission has been liberally granted to all applicants who had applied 
for such permission, keeping in view the demand for processed cloth from the 
domestic and export markets. 

It is observed that' out of the cloth processed by the mms, the outside cloth 
processed forms only 5% of the total processing capflcity in the mil1sector. Even 
out of this quantity, the powerloom cloth constitutes a small percentage. The 

I picture may, of course, be different in some isolated cases, which would need to 
be gone into on merits taking into account the attendant circumstances. 

Subsequent to the discussions with the Estimates Committee, Government 
instructed that Textile Commis~ioner should examine the following aspects 
before such permission was granted to the composite mills for processing of 

I outside cloth :-. 

(a) whether the surplus processing capacity has resulted from a part 
closure of the installed looms. 

(b) whether the mill proposed to retrench workers consequent on shut 
down of looms and thereby provoked industrial 'disputes. 

Textile Commissioner was also asked to suney whether liberal grant of 
permission to the composite mills for processing outside cloth had started in any 
way hamperingthe growth and profitable activity of individual processing units, . 
particularly in the decentr.alised sector. 

The Textile Commissioner has gone into the aforesaid aspects and has 
since sent his report to Government. He has recommended certain norms to be 
followed at the time of granting permission for processing outside cloth. Some 
of these are listed below :-

(i) if any 'mill applies for permission to process outside cloth and the 
idle capacity or looms is within a certain fixed range of per-
centage, Regional Offices could give permission ensuljing that the 
total cloth (mills own+outside) processed shall not exceed the 
capacity of processing so endorsed on their industrial licence. In 
case when the percentage of idle capacity is more, a dose 
examination should be made to find whether there is malafide 
·intention. If there is a proper settlement of labour dispute and 
if the mill's labour union has no objection and State Government 
has also no objection, then the permission can be granted. 
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(ii) In case of strike and if the spinning and weaving 'epartments are 
closed partially or otherwise, the processing of outside cloth could 
be permitted, if the State Government agrecf and workers in tbe 
precessing departments are witlina to work. i 

(iii) If a mill approaches fot' lucb permission after closing down 
weaving dc;partment partially or otherwise on ground of 
uneconomic working,the case has to be considered OD its merits. 
In such case, the mill has to secure the consent of the labour 
representatives and seek to absorb the labour rendered surplus 
in the weaving sector on tbe processing side to the extent possible. 
Refusing permission to process outside cloth in such cases may 
worsen the unemployment position and the sickness of the mill 
besides keeping a substantial portion of the available processing 
capacily idle. Each case may have to be examined on merits 
keeping Inter~alla tbe interests of the labour fn mi~d. 

The above norms and some other proposals in this regard submitted by 
Textile Commissioner are being examined by Government. 

The suggestion of the Committee tbat the licensed capacity sbould be 
brought down to the level of the actual capacity worked/utilised may create legal 
complications since loomage capacity of the mills is specified in the licence issued 
under the I. D. R. Act, It is, however, understood that the Ministry of Industry 
is contemplating to amend the I.D.R. Act to acquire certain enabling provisions 
to deal with sach cases in futurc.--

In the meantime suitable instructions have already been issued to all the 
Region,al Offices oJ Textile Commissioner to ensure that requests from mills to 
process outside cloth are carefully examined. 

[Department of Textiles O. M. No. 3/4/83.TPC Dated 4th January, 1984] 

Recommendation (SI. No. 16 Para 1.71) 

J n view of the fact that processing of "outside" cloth by mills displacea a 
large number of small scale independent processors, the Committee recommend 
that great care has to be exercised in granting such permission and it should be 
ensured that there is need for it and that it does not harm the existing .mall 
scale units. 

Reply of the GoverameDt 

Under the provisions of clause 20 (c) of the Cotton Textile Control Order. 
1948, while granting or refusing permission to the composite mm, to proceas 
outside cloth, the following matters need to be borne in mind: 

<a) the need to satisfy tbe demand for processed cloth from the domestic 
and ex~ort market~: 
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(b) the need to satisfy the requirement of the Central Government. 

(c) any other relevant circumstances. 

Prior to 5.1.1971. there was a sub-clause (c) which ran as follows': 

"Desirability of utilising adequately the procelsing capacity available 
with the independent processors engaged exclusively in processing in 
the local area." 

The K.K. Shah Committee went into the question of processing of outside 
cloth and the restrictions imposed on the textile mills during the year 1966 and 
felt that "it would be a retrograde step· to have restrictions that have the effect 
of preventing the handloom and powerloom sectors Efrom getting their cloth 
processed in mills". The Shah Committee also felt that the excise differential 
gave adequate protection to the independent processors. Subsequent to this 
report, Government deleted sub-clau'le (c) on S.1.1971. 

The permission has been liberally granted to all applicants who had applied 
for such permission, keeping in view the demand (or processed cloth from the 
domestic and export markets. 

It is observed that out of the cloth processed by the mills the outside cloth 
processed forms only S% of the 'total processing capacity in the mill sector. 
Even out of this qua.ntity. the powerloom cloth constitutes a sman percentage. 
The picture may, of course be different in some isolated cases. which would' 
need to be gone into on merits taking into account the attendant circumstances. 

Subsequent to the discussions with the Estimates Committee Government 
instructed that Textile Commissioner should eltamine the following aspects 
before such permission was granted to the composite mills for processing of 
outside cloth : 

(1) whether the surplus processing capacity has resulted from a part 
closure of the installed looms. 

(2) whether the mill proposed to retrench workers consequent on shut 
down of looms and thereby provoked industrial disputes. 

Textile Commissioner was also asked to survey whether liberal grant or. 
permission to the composite mills for processing outside cloth had started in any 
way hampering the growth and profitable activity of individual processing units, 
particularly in the decentralised sector. 

The Textile Commissioner has gone into the aforesaid aspects and has 
since sent his report to Government. He has recommended certain norms to be 
followed at the time of sranting permission for processing outside cloth. S()m~ 
of these are listed below :_ I 

(1) If any mill applies for permission to process outside cloth and the idle. 
capacity of looms is within a certain f!lted range of per~nta$e, Re8i~. \ 

, , 
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nal Offices could give permission ensuring that tho: total cloth (miJIs 
own+outside) processed shall not exceed the capacity of processing so 
endorsed on their industrial licence. In case when the percentage of 
idle capacity is more, a close examination should be made to find 
whether there is any mala fide intention. If there is a proper settlement 
of labour dispute and if the mills labour union has no objection and 
State Government has also no objection, then the permission can be 
granted. 

(ii) In case of strike and if the spinning and weaving departments arc 
. closed partially of otherwise, the processing of outside cloth could be 

. permitted, if the State Government agrees and workers in the proce-
ssing departments are willing t.o work. 

(iii) If a mill approaches for such permission after closin. down weaving 
department partially or otherwise on ground of uneconomic working, 
tbe case has to be considered on its merits. In such cases, the mill 
has to secure the consent of the labour representatives and seek to 
absorb the labour rendered surplus in the weaving sector on the pro-
cessing side to the extent possible. Refusin, permislion to process 
outside cloth in such cases may wonen the unemployment position 
and the sickness of the mill besides keeping a substantial portion of 
the available processing capacity idle. Each case may have to be 
examined on merits keeping inter-alia tbe interests of the labour in 
mind. 

The above norms and some other proposals in this reaard submitted by 
Textile Commissioner are being examined by Government. 

The suggestion of the Committee that the licensed capacity should be 
brought down to the level of the actual capacity worked/utilised may create legal 
complications since loomage capacity of the mills is specified in the licence issued 
under the I.D.R. Act. It is. however, understQod that the Minis.try of Industry 
is contemplating toameod tbe I. D. R. Act to acquire certain enabling provisions 
to deal with such cases in future. 

In the meantime suitable instructions have already been issued to all the 
Regional Offices of Textile Commissionet to ensure that requests from mills to 
process outside cloth are carefully examined. 

[Department of Textiles O. M. No. 3/4/83-TPC Dated 4th January. ]984] 

Recommend.tion (81. No. 17 Para 1.71) 

The Committee have been informed that the liberation in the matter of 
permitting tbeprocessing of "Outside" cloth was as a result of the recmmenda-
tioDof the Study Team under the Chairmnaship of Shri K.K. Shah (1'965-66). 
The Committee however note the statement made before them that there was no 
recQ~mendation in the Report of the Sl\&dy Team to tbe tft'ect that a mill 
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should be allowed to process "Outsi~e" cloth even if it deliberately closed down 
its looms, thus creating unemployment and loss of production in one segment 
of its operation The Committee recommend that while granting permission to 
a composite mill to process "outside", cloth the Textile Commissioner should 
ensure that the applicant mill does not keep un·utilised its licensed spinning or 
weaving capacity. In this connection the Committee would recall that while 
conceding that this aspect has not so far been done into, tbe Secretary assured 
the Committee tbat instructions would be issued in tbis regard. The Committee 
expect tbat this should be .cted upon forthwitb. 

ReplJ of tbe Gonrnment 

-Under the provisions of clause 20 tc) of tbe Cotton Textile Control Order, 
1948, while granting or refusing permission to the composite mills to process 
outside cloth, the following matters need to be borne in mind :-

{a) the need to satisfy the demand for processed cloth from the domestic 
and export markets, 

(b) the need to latilfy the requirement of the Central Government 

(0) any other relevant circumltances 

Prior to 5.1.1971, there was a sub .. clause (c) which ran as follows: 

"Desirability of utilising adequately the processing capacity available 
with the independent processors engaged exclusively in processing in 
the local area". 

The K.K. Shah Committee went into the question of processing of outside 
cloth and the restrictions imposed on the textile mills during the year 1966 and 
felt that "it would be a retrograde step to have restictions that have the effect 
of preventing the hand loom and powerlC)om sectors from getting )heir cloth 
processed in mills". The Shah Committee also felt that the excise differential 
gave adequate protection to the independent processors. Subsequent to this 
report, Government deleted sub-clause (c) on 5.1.1971. 

The permission has been liberally granted to all applicants who had ~pp}jed 
for such permission, keeping in view the demand for processed cloth from the 
domestic and export markets. 

It is observed that out of the cloth processed by the mills, the outside cloth 
processed forms only 5% ()f tbe total processing ca~acity in the mill sector. 
Even out of this quantity the powerloom cloth constitutes a small percentage. 
The picture may, of course be different in some isolated cases, which would need 
to be lODe into 00 merits taking into account the attendant circumstances. 

SubSequent to the discussions with the Estimates Committee, Government 
instructed that Textile Commissioner should examine the following aspects before 
IUCh permiuioo wal aranttd to th' composite milll for processiog of outside 

tlOlb'-
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(l) whether the surp1us processing capacity has resulted from a part 
closure of the installed looms. 

(2) whether the mill pro~osed to retrench workers con seq uent on shut 
down of looms and thereby provoked industrial disputes. 

Textile Commissioner was also asked to survey whether liberal grant of 
permission to the composite mills for processing outside cloth had started in any 
way hampering the gr.owth and profitable activity of individual processing units, 
particularly in the decentraliscd sector~ 

The Textile Commissioner has gone into the aforesaid aspects and has 
since sent his report to Government. He has recommended certain norms to be 
followed at the time of granting permission for processing outside cloth. Some 
of these arc listed below ;-

(i) If any mill applies for permission to process outside cloth and the 
idle capacity of looms is within a certain fixed range of percentage, 
Regional Offices could give permission ensuring that the total cloth 
(mills own+outside) processed shall not exceed the capacity of proce-
iSing so endorsed on their industrial licence. In case when the percen-. 
tage of idle capacity is more, a close examinaiion should be made to 
find whether there is any malafide intentioD. If there is a proper 
settlement of labour dispute and if the mills labour union has no 
objection and State Government has also no objection, then the per-
mission can be granted. 

(ii) In case of strike and if the spinning 'and weaving departments are 
closed partially or otherwise, the processing of outside cloth could be 
permitted, if the State Government agrees and workers in the proce-
ssing departments are willing to work. 

(iii) If a mill approaches for such permission after closing down weaving 
department partially or otherwise" on ground of uneconomic working, 
the case has to be considered on its merits. In such cases, tbe mill 
has secure the consent of the labour representatives and seele to absorb 
the labour~ rendered surplus iu the weaving sector on the processing 
side to the extent possible. Refusing permission to process outside 
cloth in such cases may worsen the unemployment position and the 
s~ckness of t~e mill besides keeping a substantial portion of the availa-
ble processing capacity idle. Each case may have to be examined on 
merits keeping Inter:alia the interests of the labour in mind. 

The above norms and some <>ther proposals in this regard submitted by 
Textile Commissioner are beIng examined by Government. 

The suagestion of the COttlmittee that the licensed capacity should be 
brought down to the level of the actual capacity worked/utilised may create legal 
gompJjcaq,ODl, ajDQI loomaae capacjty of the milla is specified in the 1i~nce 
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issued under the I.D.R. Act. It is, however- understood that the Ministry of 
Industry is contemplating to amend the I.D.R. Act to acquire certain enabling 
provisions to deal with such cases in future. . 

In the meantime suitable instructions have already been, issued to all the 
Regional Offices. of Textile Commissioner to ensure that requests from mills to 
process out· side cloth are carefully examined. 

[Department of Textiles O.M. No. 3J4/83-TPC Dated 4th January, 1984] 

Recommendation (SI. No. 23 Para 3.14) 

The Committee find that while stepping up the level of production to 650 
million sq. metres under the Controlled Cloth Scheme. Government have taken 
aways drill and shirting from the ambit of this Scheme. The Committee 
recommended that as driJI and 'shirting are also consumed by weaker section of 
society their production under the Controlled Cloth Scheme may not be stop-
ped altogether but may be undertaken on a lesser scale keeping in view its 
comsumption level. 

Reply of tbe Gonrnment 

Under the earlier controlled cloth, scheme, sarees, dhoties, long cloth, 
shirting and drill were produced. Under the present scheme, production of 
shirting and drill has been discontinued and production is confined to sarees, 
dhoties and long cloth with reoughly half the production being in the form of 
larees, after taking into account the combined production of the mill sector 
and the handloom sector. The decision to discontinue drill and shirting from 
the scope of the scheme was taken because ~hese two had a higher urban 
orientation and the subsidy implication per sq metre would have been higher. 
However the NTC mills have been permitted to print upto sO million sq. metres 
of long cloth, which could possibly be used as shirting in rural areas. The 
Government has recently approved a Pilot Project for manufacture or polyster 
cotton blended shirting under the controlled clothes scheme. 

It has been felt that the production pattern of controlled cloth, should be 
on the basi:; of consumer' preference. The functioning of the present Controlled 
Cloth Scheme including the prices, distribution, consumer prererence etc. was 
to be reviwed by a Special Group set up with Textile Commissioner as the Con-
veqer and National Council of Applied. Economic Research. While the report 
of the Special Group has since been received, which is ~nder examination and 
consideration of Govcl'oment, the report of NCAER is still awaited. 

[Deptt. of Textiles O.M. No. 3/4183-TPC Dt. 15-12-1983] 

RecommeodatioD (SI. No. 14 Para 3.15) 

The eommittce are of the view that the controllod cloth scheme can 
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be beneficial to the weaker sections only if the cloth produced under the scheme 
is of reasonally good quality and carries a sale price which within the reach of 
the people for whom it is meant. The Committee find that the price hike 
announced in July, 198J resulted in increase in the sale price .. of this cloth 
ranging from 65 to ]65 per cent. The Secretary, Department of Textiles conce-
ded in evidence that this increase had the effect of narrowing down the price, 
differential between the sale prices of. controlled cloth and the cloth produced 
by Private Mills to such an extent that people started going in for better cloth 
of a somewhat. higher price of than for controlled cloth. There was some 
reluctance on the part of State level agencies also to lift controlled cloth. The 
Committee understand that despite N. T. C. having offered discounts, controlled 
cloth worth Rs. 3.81 crores has got accumulated. The Committee' hope that 
cost of production of controled cloth as well as its market price will be kept 
under reasonable limits so a~ to be within the reach of the wea~r sections of 
our society for whom it is meant. 

Reply of the GoYernmeot 

As already stated in reply to the Recommendation No. 2l (Para 3.}4) the 
Government set up a Special Group with Textile Commissioner as Convener to . 
reyjew the functioning of the Co.ptrolled Cloth Scheme. The National Council 
of Applied Economic Research was also cntfl,lsted with the job of conducting 
a comprehensive study on the Controlled cloth Scheme. While the speci~1 
Group has since submitted its report, which is under consideration of Govern-
ment, NCAER's report is still awaited. . 

[Deptt. of Textiles O.M. No. 3/4/83-TPC Dt. ]5-J2-J9831 

RecommendatioD (SI. No. 15 Para 3.16) 

As the Central Government bad been pa)ing substantial amounts as 
subsidy on production of controlled cloth; the Texti1e Commissioner 
cannot entirely disown responsibility for its proper distribution. The 
Committee were informed by the Secretary, Department of Textiles that they 
bad already requested the National Council of Applied Economic Research 
to carry out a sample survey as to what extent controlled cloth was reaching 
the people for whom it was meant. The Committee we!e also assured that 
some advisory and social bQdies will also be asked to undertake general 
survey in some selected areas to find out the position The Committee would 
like to be appriged of the steps taken to strengthen and streamline the distribu-
tion system. 

Reply or the Gonmment 

As already stated in reply to the Recommendation No. 23 (Para 3.14) tbe 
Government set up a Special Group with Textile Commissioner as Convener to 
review the functioning of the Controlled Cloth Scheme. The National Council of 
Applie9 Economic R,esoarch was also entrusted with the job 9f conducJio, a 
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comprehensive study on the Controlled CJoth Scheme. While the Special 
Group has since submitted report, which is under consideration of Government, 
NCAER'. report is still awaited. 

[Deptt. of Textile O.M. No. 3/4/1983-TPC Dt. 15-12.1983] 

RecommeDdatioD (SI. No. 27 Pa,. 4.15) 

At present the rate of duty on import of textile machinery (in the absence 
of whiCh modernisation could not make much headway) is as high as 62 per 
cent. The Secretary, D.::putment of Textile conceded that "because of the cost 
escalation and the import duty, tbere is not much incentive even for the more 
forward looking export mills to try to invest in these machines." The Committee 
were informed that the Department of Textiles had already evolved a policy 
paper in this "egard which would be considered by the Government at the 
Cabinet level. The Committee desire that early decisi on may be taken in this 
matter. ' 

Reply of the Go,erDmeDt 

The current rate of imporl duty on textile machinery works out to 76% 
ad-valorem in terms of the budget announced in April, 1983. It may be submit-
ted that practically all the textile machinery "needed for tbe rehabilitation aQd 
modernisation is being manufactured indigenously and the machines are of high 
quality. The imports are only confined to certain types of sophisticated 
shuttleless looms besides somewoollen/worsted machinery. Govern ment have 
recently reduced the import duty on the' import of certain sophisticated 
textile machinery; namely ~huttleless looms of 260 cms and above, ope n 
end spinning machinery. air jet and water jet looms to 20% subject to the 
condition that 75% of tile ptoduction out of \hese .machineries is exported for 
a period of 8 years. So far as the woollen machinery is concerned, specific 
items have been identified, which are not manufactured in the country ~nd 
which are Hkely to be manufactured in the near future on accounts of limited 
demand. Ministry of Industry have recommended in June 1983 to the Ministry 
of Finance for consideration of concessional duty treatment on these 
machineries. 

[Deptt. of Textiles O.M. No. 3/4/83-TPC Dt. 15-12-1983] 

Recommendation (SI. No. 28 Para 4.16) 

While the Committee welcome the decision to set up 50 export oriented 
units in the Textile Sector under the Scheme approved by Government in 
September. 1982, they find that so"far only one such unit has gone into opera· 
tion for manufacture of ready-made -garments. Tbe progress in implementation 
of this scheme should be accelerated under a time bound programme. 

Reply of the Goverament 

The recommendation of the Committee is noted for necessary action. 
. [Dept. of Textiles O.M. No. 3/4/83-TPC Dt. 15-12-1983] 



Recommendation (SI. No. 29. Para 4.17) 

The Committee regret to note that the Task Foroe which was set up by 
Government in July, ] 981 to review the functioning of the Export Promotion 
Councils (including those in the textile sector) and submit its recommendation 
within 4 months i. e. ~y November. 1981 has not submitted its Report to Go-
vernment so far. The Committee cannot but deplore this delay. The Commi-
ttee would like the Ministry to direct the Task Force to submit its report with-
out any further delay and take such action in pursuance of the recommendation 
of the Task force as may b; called for within the next six months. 

Reply of the Government 

The Task Force set up to review the working of Export Promotion Coun-
cil's submitted its report in April. 1983. Necessaryaction on the recommenda-
tions of the Task Force has been is being taken by Government. 

[Department of Textiles O.M. No. 3/4/83-TPC Ot. the 16th Dec. 1983] . 

Recommendation (SI. No. 31. Para S.U) 

Neither the Secretary (Textiles) for the Textile Commissioner was able to 
indicate to the Committee as to how many Textile Mills had already 
become sick and how many were on the verage of sickness. The 
evidence of representatives of the Ministry left an impression on the 
Committee that the economic health of the individual mills as also of the textile 
industry as a whole is not being properly monitored by the Textile Commis-
sioner and the Department of Textiles. and the responsibility in this regard to 
sought to be laid on the financial institutions. According to the Secretary, Depa-
rtment of Textiles "it is not possible for obvious physical reasons for the Textiles 
Commissioner to have a track of all the textile mills all over the country." 
The Committee find that in the revised guidelines issued by Government in 
October. 1981. the administrative Ministries have been assigned a specific 
responsibility for prevention of sickness and remedial action in relation to 
sickness in industrial sectors within their respective charge. The Committee 
therefore. recommend that' while the monitoring of the textile units assisted by 
the Financial Institutions is done by them, the _Textile Commissioner must 
remain responsible for monitoring the economic health of the entire textile 
industry in the country. 

Reply of the Goverament 

The Office of Textile Commissioner carries out periodical techno-econo-
surveys of the textiles mills. However, conducting techno-economic surveys 
for all the textile mills in the country is a longdrawn process. An atte~t 
is therefore being made to identify weak/sick/marginal units, baving financial 
difficulties and other problems with the help of financial institutions, R. B. 1. 



Indian Cotton Mills p,dmt1!iolulld' varioul lioxtUes Research Association and 
give them some immediate help to tide over the crisis. Simultaneously, a 
systt!m· is being eva4ved 8S a long- term measu res to properly locate the units, 
wHich need b-elp by suitably devising various Indicators like profitability ratio 
inllenlor-iea/un601d stocks{debt equity ratio/net worth/productivity norms etc., so 
that mar'@inahnd weaker units get help in time. In this regard a Staading 
Committee under the Chairmanship of the Secretary (Textiles) bas also been 
OObltitnted. 

[Deptt. of TextiJes O.M. No. 3/4/83~TPC Dt. 4/1/1984] 

Recommendation (~I. No, 32, Para 5.25) 

The Committee note that the census of Textile machinery undertaken by 
the" oike or the Textile Comm,issioner in 1979 covered only tbe cotton textile 
lmiustry and not, the woollen Textile Industry. The Secretary, Department of 
textiles admitted iD.evidence that "the Woollen >Industry has been neglected so 
far. Now we have woken up to this awareness." The Committee were assured that 
carrying out of sucb a census wo~ld be a five yearly event. The committee trust 
that when in 1984 the next census of Textile Machinary is undertaken by the 
Office of the Textile Commissioner"the Woollen Textile Macbinary would also 
be covered. 

Repl, of the Government 

The suggestion of the Committee to include tbe woollen textile machinary 
in the Dext c.en9US of textile maC'hinary to be undertaken in 1984 has been accep-
ted for the action. Textile Commissioner has already initiated action in conSUl-
tacios with the Indian Woollen Mills Federation,Bombay. 

[Department of Textiles O.M. No. 3/4/83-TPC Dated the 11th Nov., 1983] 

Recommendation (SI. No. 33, Para 5.16) 

The Committee find that one of the functions assig~ed to the Textile 
Commissioner is to give technical guidance and render advice to the industry 
in its programme of modernisation and rehabilitation and to recommend finan-
cial assistance where required. It transpired during dvidence that the Textile 
Commissioner had not drawn up even overall plan of action for modernisation. 
1 n fact that Textile Commissioner could not even indicate as to how many mills, 
out of 228 tex.tile mills to whom soft Ipan of Rs. 245.39- crores was disbllrsed 
till March, 1982 had been completely modernised. The Committee would like 
the Textile Commissioner to be actively involved in the modernisation and 
rehabilitation of the industry.: The Committee would await the steps proposed 
to be taken by him in this regard. 

Reply of the Gonmment 

The Textile Commissioner has been actively associated with the work 
relating to the rehabilitation and modernisation of textiles industry. Some time 
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back the joint Committee of TNMA/ICMF discussed the problems impeding 
the modernisation of textile industry at a pace, which was essential and 
felt that in the interests of both the textile and textile machinery industries, 
there should be a pJan for achieving the objectives of continuous rehabilitation 
and modernisation. It was with this background that Development Council for 
Textile Machinery in its meeting held during December, 1979 appointed a high 
powered Committee to go into various aspects 6rthisproblem. High powered 
Con;tmittee appointed a Sub-Committee under Chairmanship of Textile 
Commissioner. which has in its report, recommended the following for effective 
modernisation of textile industry :-

(i) With the help of Census report of the Office of Textile Commissioner 
~ iBtensive study covering the entire gamut of toe textile industry bas 

been possible. This has enabled the Committee to arrive at fairly 
. accurate figures of the modernisation backlog. The Committee has 
a~sessed machinery requirement to complete the backlog of moderni-
aation in -the Textile industry. 

(ii) The Soft Loan Scheme should be at a reasonable reduced rate to 
enable the mills to avail of the facilities·to a better extent. 

(iii) Adequate funds be kept at the disposal of lOBI to meet the projected 
moderrtisation needs. 

(iv) The Committee has supported the proposal of ICMF (or creation of 
"Modernisation Reserve Fund" out of pre-'lax profits and excise duty 
refunds to enable the mills to undertake modernisation programme OD 

a sustained basis. This proposal with iUl,;h modifications as may be 
necessary, is placed before Government. 

(v) The limits in respect of lOBI re-discounting scheme may be suitably 
increased from current limit of Rs. I croreto Rs. 2 crores, keeping 
the interest rate at a reasonable level. 

(vi) There should be adequate budgetary provision for the public sector 
units to undertake large scale rehabilitation and modern illation 
programme. 

(vii) The Committee has recommended tbe continuous import of sophis· 
ticated modern textile machinery, of types which are Dot manufactu-
red indigenously. 

(viii) Finance from international sources, including World Bank and its 
agencies. 

(ix) Whenever there is a prolonged closUre, lay oft',stTike, lock out etc. 
tbere shoUld be an . autontS1ic morator • .,m mtbe intereolt payments . . . 
on an industry-wise ba~s. 



the above proposals arc under examination of Government. Besides, a 
mcchanism for periodical consultation with the IDBI is being worked out so 
that the Textile Commissioner will be kept in picture about the progress made 
unit-wise in regard to modernisation undertaken with assistance of soft loan 
scheme of lOBI. 

[Deptt. of Textiles O.M. No. 3/4/83-TPCDt. 4.1.1984] 

Recommendation (SI. No~ 35, Para 5. 28) , 

The Committee understand that the Indian Cotton Mills Federation had 
submitted in September, 1979 to the Central Government a comprehensive 
scheme for the modernisation of the textile industry but in did not find favour 
with the Government. The Department of-Textiles has however conceded that 
there is a case for giving concession in some form to speed up modernisation 
of the textile industry. The Committee recommend that as modernisation is vital 
to the development of textile industry in India, Government should without 
delay come out with well considered package of measures of provide sufficient 
incentive to the textile mills to take to modernisation in a big way. 

Reply of the Government 

It is submitted that to com pal textile mills to modernise will be a diffi-
cult proposition. Individual units in the textile industry take decisions 
concerning modernisation after assessing the availability of finance and the 
terms on which the same is avaiJable and their own ability to realise adequate 
return from sucb modernisation. While it is felt that it would not be possible 
to have statutory compulsion in the units to effective modernisation, it is possible 
to device measures that will work as an incentive to the mills for modernisa-
tion. With a view to providing impetus for modernisation in the textile industry, 
Government have recently reduced the import duty on the import of certain 
sophisticated textile machinery, namely shuttleless looms of 260 ,:tIlS and 
above. open end spinning machinery. air get looms to 20% subject to the 
condition that 75% of the production out of these machineries is exported 
for a period of 8 years. The question for tax rebates are also being examined 
by Government. Other measures for providing incentives to the textile mills 
to carry out 1nodernisation and rehabilitation such 8S making soft loan scheme 
more acceptable to mills. creation of Modernisation Reserve Fund from 
out of the pre-tax profits of the units or by fundding the excise levy 
collccted from the units have also been mooted an,! are under consideration. 

[Deptt. of Textiles O.M. No. 3/4/1983-TPC Dt. 4-1-1984] 
Recom_Delatlon (SI. No. 36 Para S.37) 

The Committee note that the Mewar Textile Mill. Bhilwara was taken 
over by the Government in 1960 as it was facing financial difficulties. The Mill 
was however, handed back to the old management on 31st December. 1967. 
Tho ColDIDit&co consjdcr it unfortuDatc thas the reloven' file of the Textile 
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Commissioner's Organisation/Department of Textiles is nussIDg and therefore 
it was not possible for the Secretary (Textiles) to explain to the Committee the 
reasons for return of the Mills to its owners in 1967. The file should be tread, 
otherwise responsibility for its loss should be fixed. As the Committee learn 
that the mill is again slipping into financial difficulties and on the verge of 
becomming sick, they feel that the decision of the Government in ] 967 to hand 
over the mill to its owners was, to say tho least, not prodent and against the 
interest of the economic health of the unit. 

Reply of the Government 

The matter is very old and the Ministry has made a serious attempt to 
locate the file. So far, the file could not be located. Efforts are, however, being 
made to pursue this matter and locate this file. In the absence of this file it is 
regretted that' it has not been possible for .the Ministry to proceed further in this 
matter. 

[Department of Textiles O. M. No. 3/4/13-TPC Dt. the 15th Dec, 19(;3] 

RecommendatioB (SI. No. 37 Para 5.30) 

According to the latest ass~ssment of the modernisation of this mill will 
ential a total expenditure of nearly Rs. 4 crores in .three phases. Out of Rs. 
105 lakh sanctioned to the mill in the first phase. a sum of Rs. 50 lakh is 
stated to have already been released to it for installation of machinery. In 
reply to a query by the Committee, whether this mill had diverted its funds 
for setting up now indystries at Kota. the Department of Textiles has reported 
that it is not aware of any such diversion of funds and that Banking Division 
of the Ministry of Finance to whom 'a reference was made had intimated that 
they had not received any such complaint. The Committee desire that the 
Textile Commissioner should make of independent inquiry into the matter of 
utilisation of loans granted to this mill in view of the allegation regarding diver-
sion of the financial resoullCes of this mill including the soft loans received by it 
for settin, up of new units elsewhere and take appropriate action. 

Reply of the Government 

Textile Commissioner has since submitted the report, which is under exa-
mination of GovemlJlent. 

[Department of Textiles 0.M.No.3/4/S3-TPC Dated the15th Dec., 1983] 

Recommendation (SI. No. 38 Para 5.39) 

According to the revised guidelines issued by the Government in October, 
1981. a decision to nationalise is to be based on two main criteria: first. thAt 
the'unit can be made viable in a rensonable period of time, and second, that 
such a step is definitely in the public interest. . The Committee were assured by 
the Secretary, Department of Textiles that the w~rking of the Mewar Textile 
Mill, Bhilwara was UDder conltant review and if it did not come back to health 
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"mellSllTes like taking over management and nationalisation may have to be 
taken". The Committee hope that the working of this nlill will be reviewed by 
the Textile Commissioner objectively in July, 1983 and in the light thereof a 
final decision about taking over the management of this M ill will be taken by 
Government. 

Reply oftbe Gonmment 

Textile Commissioner has since submitted the report, which is under 
examination of the Governfilent. 

[Department of Textiles O.M.No.3/4/83-TPC Dated the 15th Dec., 1983.] 

Recommendation (81. No. 42 Para 5.60) 

Now that the industry has been persuaded to set up' an independent 
Research Association for Textile Machinery,. the Committee hope that the 
Department of Tediles will take initiative in the matter and see that the Asso-
ciation is set up early .. 

Reply of the Goverament 

A scheme froJ. UNIDO for undertaking an UNDP aided R & -D project 
for the textile' machinery industry was under consideration by the Textile 
machinery Manufacturers & Association. The scheme estimated matter and 
see that the a three-way participa~ion--- UNIDO, Government of India 
and Textiles Machinery Manufacturers' Association. The Association has 
reported to the Department of Heavy Industty that the industry agrees with 
the government's view that there is need to set up indigenous research and 
development institute, although individual efforts have already achieved 
certain ~ortbwhile results. Since the machinery industry is passing through 
a recession currently, the industry now feels that it is not possible to make 
heavy investments at this juncture for establishment of a neN and independent 
research institution. They are of the view that efforts should be made to set 
up a separate R&[) wing in collaboration with one of the existIng and centrally 
located engineering research institutions with the concurrence of the 
government. UNIDO would also be approached for preparation of project 
report at an appropriate time. The matter was further considered in the 
Department of Heavy Industry and the Association has been advised, to 
appoint a team of specialists to visit some of the engineering research insti-
tutions in the country and evaluate the existing facilities with a view to 
exploring the possibility of setting up a separate research wing for textile 
machinery industry in collaboration with one of those institutes. The Associa-
tion is reported to be taking action accordingly. 

[Department of Textiles O.M. No.3/4/83-TPC Dt. 15-12-1983] 

Recommendation (SI.No. 43 Para 5.6) 

The Committee were informed that Officers l)fthe Textile Commiuioner's 
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Organisation were being deputed from time to time to the Tex-tiJe miUs to 
keep a watch on the observance of various regulations including that for 
price stamping. The Committee however received an impression that the ins-
pections of the mills by the officers, are perfunctary. The Committee would 
like the Textile Commissioner to tighten the inspection machinery aDd see that , 
violation of regulations, particularly that for price stamping on cloth are dealt 
with more sternly than hitherto, to inspire confidence in the minds of consumers 
and serve as a deterrent to the defaulters. 

Repl, of tbe Govern_Dt 
All the Regional Offices of the Textile Commissioner have already been 

instructed to tighten the inspection machinery and see that violation of regula-
tions, particularly regarding price stamping on cloth are dealt with more sternlv. 

[Department of Textiles, O.M. No.3/4/83-TPC Dated the 11th Nov., 1983.] 
RecommendstlOA (SI. No. 44 Para 6.7) 

It is indeed surprising that though a public Grievances Cell was set up in 
the Headquarters office of the Textiles Commissioner inl969 and such cells 
were also established in the Regional Offices, members of the public have not 
availed themselves of these arrangements at all. The Committee can not accept 
the position that all is well with the Textile Commissioner's organisation. It 
seems that adequate pUblicity has not been given· to the existence of such 
Cell aod Public is therefore unaware that macbinery has been created which 
could look into grievances and take remedial action. The Committee suggest 
that this awareness should be or created by repeated advertisements in the press 
and over the Radio and T. V. 

Reply or the Governmeat 
Necessary Press Note'has alrady been issued by Textile Commissioner, 

Bombay regarding the existence of a Public Orievances Cell in his office. Simil-
arly, Director General, All India Radio and Director General Doordarshan Ken 
dra, New Delhi have been requested to make arrangements for adequate publicity 
of the existence of the Grievance Cell inthe office of Textile Commissioner. 

[Department of Textiles.O.M. No.3/4/83-TPC Dated the 11th Nov., 1983.] 

Recommendation (Sl. No. 45 Para 6.11) 

The Committee are surprised to find that as many as 24 periodical returns 
are being called for from the Textile Mills by the office of the Textile Com mis-
ioner. 18 out of these 24 returns are monthly. The Committee recommend 
that the need for caIling so m::lny returns from the Textile Mills may be re-
examine4 with a view to devise a few simple and meaningful returns. 

Reply or tbe GovernmeDt 1 

As per suggestion of the Estimates Committee. action has been intiated 
to examine feasibility of rationalising/reducing the number of statistical returns 
and making them further simpler. IOMF is also being consulted in the 
matter. 

[Department of Textiles, O.M. No. 3/4/83-TPC Dated the 11th Nov.,1983.] 



CHAPTER III 

RECOMMENDATIONS/OBSERV ATIONS WHICH THE COMMITTEE 
DO NOT DESIRE TO PURSUE IN VIEEW OF GOVERNMENT'S 

REPLIES 

Recommeadation (SI. No. 10 Para 1.10) 

The Committee learnt that some of the mills had started Producing kota 
sarees for which the Handloom Seotor was well known. This ought to be 
restricted exclusively to the Handloom Sector. 

Reply of the Government 

In order to reserve any item for Handloom Sector, it is necessary to have 
precise definition. With this end in view som,e of the technical institutions were 
addressed for getting precise definition. They are of the opinion that there is 
no preci~e definition available for Kota Doria Sarees. In fact, Doria Sarees are 
simple striped sarees with a particular type of weave and since in the 
initial stages they were produced in Kota, they got the name of Kota Doria 
Sarees. The definition available for Doria sarees would be applicable to any 
striped sarees with this type of weave and produced anywhere in many States 
and it is ~nderstood that it is also produced in significant quantities by 
powerlooms. In view of the fact that the definition available is rather wide and 
could include any type of striped sarees with this weave, it may present difficulties 

~ in implementation of the orders even if this item is included. 
[Department of Textiles O. M. No. 3/4/83-TPC Dated 11th Nov., 1983] 

Recommendation (SI. No. 22 Para '1..77) 

Incidently, it came to the notice of the Committee that the Mis. T. I. T. 
Mills. Bhiwani, was facing financial difficu1tie~. The Committee recommend that 
in case the difficulties are senuine, Textile Commissioner should ensure adequate 
financial assistance; especially for modernisation in the interest of maintaining 
production and sustaining employment. In case the Government feel that the 
condition of the mill:: is such that financial assistance alone would not help, 
they should consider taking over the management of the mill to put, its working 
on sound footing. 

Reply of the GOYernment 

The mill is basically an old unit with considerable outmoded machinery. 
Prior to the closure of part of their weaving Department it was observed that 
the mills had been incurring considerable losses. To improve the situation aDd 
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to avoid further financial losses, the miJJ had reached an a,reemen' with the 
State Goverament. Labour Commissioner and the concerned Labour Unions 
and decided to stop a part of their loomage. All the statutory liabilities and . 
com pen"ation for the labour have been duly and fully paid. Subsequent to the 
closure of part of the weaving Department and taking up processing of out 
side cloth the mill had improved their financial position. This also cnabled 
them to offer more yaro 'to the deccntralised sector. Since the State I Govern-
ment .and the Labour Uoion had a1l agreed, there does not appear to be any 
mala fide intention in this regard. The mill can supply to the Financial Institu-
tions for a loan to rehabilitate and modernise their mills, which will be exami-
tied on its merits. 

[Deptt. of Textiles O. M. }\(o. 3/4/83-TPC Dt-15-12-J983] 

RecommeDdation (51. No. 34, Para 5.17) 

There is no law in our country as yet by which a textile mill could be forc-
ed to invest on modernisation. The licences of mills which refuse or delay mod-
ernisation could not be cancelled. There is also at present no prohibition on 
a textile mill diverting its funds for setting up new industrial undertakings. The 
Committee recommend that as the health of textile industry and the export 
prosp~cts of Textiles depend to a great extent on the modernisation of tbe indu-
stry, it will be in the national interest to devise legal and other means to ensure 
that modernisation is not deliberately neglected by the industry. 

Reply 01 the Goyerameat 

It is submitted that to compel the textile mills to modernise will be a diffi-
cult proposition. Individual units in the textile industry take decisions concerning 
modernisation after assessing the availability of finance and the terms on which 
the same is available and their own ability to realise adequate returns from such 
modernisation. While it is felt that it would not be possible to have statutory 
compulsion on the units to effect modernisation, it is possible to devise measures 
that will work as an incentive to the mills for modernisation. With a view to pro-

• viding impetus for modernisation in the textile industry, Government have recently 
reduced the import duty ~n the import of certain sophisticated textile machinery, 
namely shuttleless looms Qf 260 cms and above, open end spinning machinery, 
air jet and water jet looms to 20% subject to the condition that 7~% of the 
production out of these machineries is exported for a period of 8 years. The 
suggestion for tax rebates are also being examined by Government. Other 
measures for providing incentives to the textile mills to carry out modernisation 
and rehabilitation such as making soft loan scheme more acceptable to mills, 
creation of Modernisation Reserve Fund out of the pre-tax profits of the units 
or by refunding the excise duty collected from the units have also been moot-
ed and ,re under consideration. 

[Pept,. ~fr9~'.lea O.M. No. 3/4/83-TPC Pt. 4-1-1984] 
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Wbil~noting t,\;J.c Governr;nent's policy on nationalisation of Te~tile Mills, 
the COlJlmittc~ suggest that it should nevertheless be made clear that Govern-
ment wOl,lld not hesitate t~ing over the Management of Mills temporarily in 
~ase there is indication of mismanagement which might lead to modernis:ltion 
of capacity and/or retrenchment/layoff of workers, so that the management 
would always be on their guard to avoid such a continuency. 

RepJy of the Government 

The policy regarding.take-over/nationalisation of sick industries has been 
laid down in the Policy Guidelines on sick industries by Ministry of Industry vide' 
their O .. M. NQ. 7/23/81-CUS. SO far as textile industry is concerned the offiee. 
of Telttile Commissioner undertakes periodical techno-economic surveys of the 
textile units arid suggests remedial measures. In pursuance of the guidelines on 
sick industries the pepartment of Textiles has constituted a Standing Committee 
to monitor sickness, study the extent of sickness in the textile industry and 
suggest policy measures, which should be taken to alleviate sickness in the 
textile industry. There are already 112 textile mills qwned by the Central 
Government. Besides, Government hnve recently taken over the management of . 
13 textile mills of Bombay in the State of Maharashtra. Under overall Policy 
guidelines of the Ministry oftndustry, take over of mill~ is resorted to ordinarily 
only with a view to eventual nationansation. It is not envisaged that such unit 
will be taken over on a temporary basis. 

[Department of Textiles O. M. No. 3/4;83-TPC Dated th<: 4t,h Janua~y, 1984.} 

Recommendation (SI. ~o. 40 Para 5.51) 

The Committee find that as against the licensed capacity of about Rs. 400. 
crores the installed capacity of the Textile Machinery Industry for .the manu-
facture of complete textile machinery is estimated at Rs. 280 crores. The Com- -
mittee would like the .Government to go into the reasons for the shortfall in 
the creation of the capacity to the Cl{tent ~f about Rs. ) 20 crores. If there are 
no prospects of the licensees utilising their licences fuUy. the licences in 
excess of the installed capacity may be cancelled and issued to fresh applicants 
to the extent of the projected need." - ' 

Reply of the Governmen( .. 

The production of complete textile machinery touched a level of Rs. 
260 crores during the year 198 t. There was, however, a downward trend during 
1982, because of the recessbnary forces prevailing in the textile industry .. 
co~pled with Bombay textile strike.\lfthis trend continues, furth~rdrop in.pro-
duction in 1983 is very much likely. Utilisation of installed capacity would 
itself drop down, unless the health of the textUe industry revives. The solution 
would. therefore, lie in the direction of increasing the demand for textile machi-
nery, both ~~ hom~ IlIlq abro.ad. When the demand,.picks up and stabi~ it 
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would be possible for the machinery manufactorers to 'respond adeqoatelY and 
make fuller use of the installed capaoity. The matter of futter utitis.tio~' of 
capacity is constantly being monitored by the office of tbe Textile Commissior 
ner and the Department of Heavy Industrywltb a view 10 providing io.puts, whe-
ever justified and required: In the present situatioD, ~aDceU.tioD of licensed 
,capacity as suoh cannot br!ng about the de,sired result&. Further, freeze on 
the creation of additional capacily may not also be desirable, be.!-'4use of conti-
nuous need for upgradation of technology and consequcnt Deed to encourage 
manufacture of modern machinery, which is the very basis for the survival of 
the textile maahinery industry. 

[Dept. of Textiles O. M. No. 3/4/b3·TPC Ot. 15.)2-1983] 

RecommendatioD (SI. No. 41, Par. 5.52) 

A representative of the Federation of Woollen Mills represented. to the 
Committee during evidence that unlike cotton mills or art silk mills nODe of 
the machineries needed by the Woollen Mill~ were being manufactured in India 
with the result that they had to import the same' by paying a heavy import duty 
(62%). The Secretary. Department of Textiles, stated that to overcome this 
problem Government had identified certain items of Woollen Textile Machinery 
which were not beiog produced or were not likely to be produced in India io the 
near future, for grant of concessional rate of import duty. The Committee 
foci l\lat while the grant of concessional rate of import duty 00 certain items 
may be expedient for some time, it does oot .offer an abidiR8 solution to this 
problem. The Committee WOUld, therefore, suggest &-hat Development Council 
for Textile Machinery Industry should explore the possibility of its export so 
that capacity of economic size could be set up for manufacture of woollen 
textile m'achinery. 

Reply of the Goverameat 

The entire range of woollen machinery is not being manufactured in the 
country. The technology available in the present range of Indigenous woollen 
machinery is also not up-to the contemporary standards. The demand for 
woollen machinery has also been limited and not sustained. Efforts have been 
made in the past to motivate manufacturers of cotton textile machinery to diver-
sify into manufacture of contemporary woollen machinery of modern techno-
logy. These efforts have not yi'elded sHtisfactory results on account of the hesi-
tation on the part of th~ industry to take up manufacture of items, for. ",hich 
demal1d is limited and no economic scale of production is possible. Tbe 
suggestion of the Committee that a wool ten machinery manufacturing unit 
should be set up with a view to catering to tbe export market has beerr care-
fully considered by the Government: The malter has also been taken up with 
the Textile Machinery Manufacturers' Association. The industrY has expressed 
doubts about the sucess of such a venture. However, some of the manUfac-
turers are still being encouraged and necessary clearances' have been granted 
by the Government, to take up the manufacture of specified items of modern 

.. 



and lophisticated woollen machinery even by allowing foreign technololY 
support, wherever required.. The possibility of setting up of a larac seale 
unit of woolJen machinery in India as envisaged by the Estimates Com-
mittee exclusively to cater to the export market is a difficult proposition, since 
our product' may not prove competitive with machinery manufactured abroad, 
particularly, when these markets are themselves passing through an acute reces-
sionary phase. 

[Deptt. of Textile O.M. No. 3/4/83-TPC Dt. 15-12-1983J 



CHAPTER IV 

RECOMMENDATIONS/OBSER V A nONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED 

. BY THE COMMITEE 

Rec:o.meDdatloD (SI. No. 13, Para 2.44) 

The Committee find that in the Cotton Textile Industry the capacity utili-
aation of spindles (First Shift) has come down from 88 per cent in 1978-79 to 
73 per cent in 1981·82 and that of looms (First Shift) from 91 per cent in 1978-79 
to 10 per cent in 1981·82. It is a matter of great concern that there has been 
persistent deteriorating trend and particularly in the Y~ar of Productivity (1982) 
the capacity utilisation in the Cotton Textile Industry in India has touched a new 
low in recent years. The Committee would stress the need on the part of the 
Textile Commissioner to reverse this trend soon by stepping up his develop-
mental activity. 

Reply of the Government 

Utilisation of the installed capacity is, Inter alia, a direct function of de-
mand. The Textile industry has been experiencing recessionary trends for 
sometime. The Bombay Textile strike commencing from 18th Jan. 1982 has 
greatly aggravated the problems. Besides these factors the low utilisation bas 

been largely due to (a) old and outmoden machinery (b) shortage of power (c) 
labour strikes/lockouts absenteeism etc. in various textile etntres. . 

Government bas been liberally allowing the imports of Diesel -generating 
sets for captive power generation. A close liaison is also bejng maintained 
witb the various cooperative Textile Research Associations to ensure tbat tbe 
existing machinery is better utilised by a system of maintenance and other 
preventive measures to reduce breakdowns. The Government of Maharashtra 
have also assured adequate power supply to the textile mi1ls which have 
opened after a long spell of strike and this will gradually help improve most of 

'1' • \ uti Isatton. 

Besides, the above the following measures which will help improve utilisa-
tion are also ~nder examination (a) lome flexibility to provide more working 
finance for the needy mills (b) restructuring of excise duty in respect of spinn-
ing finer counts & manufacture'of finer vatie ties of cloth. 

[Deptt. of Textiles O.M. No. 3/4/83-TPC Dt. 15-12-1983] 

37 



38 

Recommendation (81. No. 18 Para 2.73) 

The Committee learn that certain textile mills have been keeping a part 
of their Joomage capacity idle for long time as a delit>erate policy because it may 
not be profitable for them to work the looms to full capacity and in the process 
a large number of workmen are thrown out of employment. The Committee 
would like to mention TIT Mills Bhiwani, as one such glaring instance. Such 
mills should be discouraged from processing outside cloth. The committee 
recommend that in such cases, the licensed capacity of the mill should be 
reduced to the level of looms that are actually worked over a certain period and 
the capacity relicensed to new units. If there are any legal impediments to 
such a course of action being taken, th,ese should be sorted out in consultation 
with the Ministry of law and the Textile Control Order amended accordingly. 

, . 

Rep)y of the eoYernment 

Under the provisions of clause 20 (c) of the Cotton 1 extile Control Order, 
1948 while granting or refusing permission to the composite mills to process 
outside cloth, the following matters need to be borne in mind:-

(a) the need to .satisfy the demand for processed cloth from the 
domestic and export markets, 

(b) the need to satisfy the requirement of the Central Government, 

(c) any other relevant circumstances. 

Prior to 5.1.1971, there was a sub-clause (c) which ran as follows: 

Desirability of utilising adequately the processing capacity available with 
the independent pr0'iessors engaged exclusively' in processing in the local 
area. 

The K.K. Shah Committee went into the question of processing of outside 
cloth and the restrictions imposed on the textile mills during the year 1966 and 
felt that "it would be a retrograde step to have restrictions that have the effect 
of preventing the handloom and power 10 om sectors from getting their cloth 
processed in mills". The Sliah Committee also felt that the excise differential 
,gave adequate protection to the independent processors. Subsequent to thit 
report .. Government deleted sub·clause (c) on 5.1.1971. 

The permission has been liberally granted to all applicants who had applied 
for such permission, keeping in view the dema!1d for processed cloth from the 
domestic and export markets. 

It is observed that out of the cloth processed by the mills the outside cloth 
processed forms only 5% of the total processing capacity in the mill sector . 

• 
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,Even out of thi!> quantity, the powerloom cloth constitutes a small percentag~. 
The picture may, of course be different in \ome isolated cases, which would need 
to be gone into on merits taking inlo account tbe attendant circumstances. 

Subsequent to the discussions with the Estimates Committee Government 
instructed that Textile Commissioner should examine the following aspects before 
such permmission was granted to the composite mills for processing of outside 
cloth :-

(I) whether the surplus processing capacity bas resulted from a part 
closure of the installed looms 

(2) whether the mill proposed to retrench workers consequent on :,hut 
down of looms and thereby provoked industrial disputes. 

Textile Commissioner was also asked to survey whether liberal grant of 
permission to the composite mills for processing outside cloth had started in any 
way hampering the growth and profitable activity of individual processing units, 
particularly in the decentralised sector. . 

The Textile Commissioner has gone into the aforesaid aspects and has since 
sent his report to Government. He has recommended certain norms to be folio· 
wed at the time of granting permission for processing outside cloth. Some or 
these are listed below :-

( i) If any mill applies for permission to process outside doth and tbe idle 
capacity of looms is within a certain fixed range of percentage, Regio' 
nal Offices could give permission ensuring that the total cloth (mills 
own +outside) processed shall not exceed the capacity of processing so 
endorsed on their industrial licence in case when the percentage of idle 
capacity is more a- close examination-should be made to find whether 
there is any mala fide intention. If there is a proper settlement of 
labour dispute- and if the mills labour union has no objection aDd State 
Government bas also no objection, then the permission can be 
granted. . 

( ii) In case of strike and if tbe !'pinning aDd weaving departments are 
closed partially or otherwise, the processing of outside cloth could be 
permitted, if the State Gavernment agrees and workers in the proces· 
sing departments are willing to work. 

(iii) If a mill approaches for such permission after closing down weaving 
department partially or otherwise on around of uneconomic working. 
the case has to be considered on its merits. 

In such cases, the mill has to secure the consent of the labour reprcsentati· 
ves and seek to absorb the labour rendered surplus in tbe weaving lector on the 
processing 'side to the elttent possible. Refusing permission to process outside 
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cloth in such casmay worsen the unempl6yment position and the sidDess of 
the milt besides keeping a substantial portion of the available processing capa-
citp idle. Each ca!le may have to be examined on merits ke~ping inter alia the 
interests of the labour in mind. 

The. above norms and some o!JJer proposal in this regard submitted by 
Textile Commissioner are being examined by Government. 

The suggestion of the Committee that the licensed capacity shou Id be 
brought down to tl~elevel of the actual capacity worked/utilised may create 
legal complication since loomage capacity of the mills is specified in the licence 
issued under the I. D. R. Act, it is, however, understOod that the Ministry· of 
industry is contemplating to amend the I. D. R. Act to acquire certain enabling 
provisions to deal with such cases in future. 

In the meantime suitable instructions have already been issued to all 'he. 
Regional Offices of Textile Commissioner to ensure that requests from mills to 
process outside cloth are carefuliy examined. 

(Deptt. of Textiles a.M. No. 3/4/13-TPC Dt. 4-1-1984] 

Recommendation (SI. No. 19 Para 1.74) 

The Committee note that hitherto the mills were licensed by their spind-
lage and loomage capacity and the capacity for processing of cloth was not 
specifically mentioned in the licence. This had led to mills setting up processing 
facilities much beyond their internal requirements in terms of the spindlagel 
loomage capacity licensed and using the excess processing capacity thus created 
for prooessing of "outside" cloth as a side venture. The Committee recommend 
that necessary steps should be taken to indicate in the industrial licence, 
processing capacity also and applications for enhancement of licensed capacity 
for procession should be requir;d to undergo the same procedure as are 
applicable." for granting permission for increasing the weaving or" spinning 
capacity of the unit. 

Reply of the Government· 

Under the provisions of clause 20 (C) of the Cotton Textile Control Order 
1948, white granting or refusing permission to the composite mills to process 
outside cloth, the following matters need to be borne in mind :-

(a) the need to satisfy the demand for processed cloth from the demestic 
and export market, 

(b) the needto satisfy the reqnirement of the Central Government, 

(c) any other relevant circumstance. 

Prior to 5.1.1971, there was a lub·clause (c), which ran as follows ;-
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"Desirability of utilising adequatoly the processing capacity available with 
tho independent processor engagod ol(;clusively in processing in the 
local area." 

The K.· K.. Sh~h Committee went into the question of processing of 
outside cloth and the restrictions imposed on tbe textile mills during tbe year. 
1966 and felt that "it would be a retrograde step to have restrictions that have 
the effect of preventing the hand loom and powerloom sectors from netting their 
cloth processed in mi1l~". The Shah Committee also feIt that the excise differtntial 
gave adequate protection to the independent processors. Subsequent to this 
report, Governnlent deleted sub-clause (C) on 5.1.1971. 

The permission has been liberally granted to all applicants who had 
applied for such permission, keeping in view the demand for processed cloth 
from the eomestic and export markets. 

It is observed that out of the cloth processed by the mills, the outside 
cloth processed forms only 5% of the total processing capacity in the mill sector. 
Even out of this quantity the powerloom cloth constitutes'a small percentage. 
The picture may, of course, be. different in some isolated cases which would need 
to be gone into on merits taking into account the attendant circumstances. 

Subsequent to the discussions with the Estimates Committee, Government 
instructed that Textile Commissioners should examine the followin,8 aspects 
before such permission was granted to the Composite mills for processina of 
outside cloth :-

(1) Whether the surplus processing capacity has resulted from a part 
closure of the instaiJed looms. .. 

(2), whether the mill proposed to retrench workers COnsequent on shut 
down of looms and thereby provoked industrial disputes. 

Text!le Commissioner was also asked to survey whether liberal grant of 
permission to the composite mills for processing outside cloth hael started in any 
way hampering the growth and profitable activity of individual processing units, 
particularly in the decentralised sector. 

\ 

The Textile Commissioner has gone into the afores'aid aspects and has 
since sent his report to Government. He has recommended certain norms to be 
followed at the time of granting permission for processing outside cloth. Some 
of these are listed below : - . 

(i) If any mill applied for permission to process outside cloth and the 
idle capacity of looms is within a certain fixed range of percentage 
Regional Offices could give permission ensuring (hat tbe total cloth 
(mills own + outside) processed shaH not exceeq the capacity of praces-
illg so endorsed on their lndustrial licence. In case when tbe percen-
tage of jdl~ capacitr is more, a. close examination should be made to 



find. whether there is any malafide intention. If there is a proper 
settlement of labour dispute and if the mills labour union has no 
objection and State Government has also no objection, then the 
permissfon can be granted. 

di) Is case of strike and if the Ipinnin~ and weaving departments arc 
closed partially or otherwise, the processing of outside cloth could 
be permitted, if the State Government agrees and workers in the 
processing departments are willing to work. 

(iii) If a mill approaches for such permission after closing down weaving 
department partiaJly or otherwise on ground of uneconomic working 
the case has to be considc;red on its merits. In such case, the mill has 
to secure the consent of the labour representatives and seek to absorb 
the labour rendered surplus in the weaviog sector 00 the processing 
side to the extent possible. Refusing permission to process outside 
cloth in such cases may worsen the unemployment position and thl! 
sickness of the mill besides keeping a substantial portion of the 
av~i1able processing capacity idle. Each case may have to be examined 
on merits keeping Inter-alia the interests of the labour in mind. 

The above norms and some other proposals in this regard submitted by 
Textile Commissioner are being examineU by Government. 

The suggestion of the Committee that the licensed capacity should be 
brought down to the level of the actual capacity worked/utilised may create 
legal complicatiotls. ~ince loomage capacity of the mills is specified in the 
licence issued under the lOR Act. It is, however, understood that the Ministry 
of Industry is contemplating to amend the J. O. R. Act to acquire certain enabl. 
ing provisions to.deal wit~ such cases in future. 

In the meantime suitable instructions have already been issued to all the 
Regional Offices of Textile Commissioner to ensure that request from mill» to 
process outside cloth are carefully examined . . 

[Department of Textiles O.M. No. 3/4/83· TPC Dated the 4th January, 
1984] 

RecommeDdatioD (SI. No. 20 Para 2.75) 

In the course of thi.s case study in respect of TIT Mills, Bhiwani, it has 
come to the notice of the Committee that following order of the Ministry of 
Industry that processing capacity of the Textile Mills, will also be subject to 
licensing capacity in Jan. 1982 a Press Note was issued directing the mills 
to intimate the capacity for processing of cloth installed by them. This mill by a 
letter dt. 7th April, 1982 addressed, to the Regional Office of the TextiJe Commi-
ssioner, Amritsar requested for increasing the processing capacity en410rsement 
from 10 1I1~h h) 15 lakh rt)et~s 9f ~loth in view of the fact that at).. ~r Peb, 

I 
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1982 it had installed additional capacity for processing. The Regional Office of 
the Textile Commissibnel, Amritsar acceded to the request and the processing 
capacity of the TIT Mills, Bhiwani was accordingly increased in July 1982. The 
Committee would like the Oeptt. of Textiles to investigate as to how tbe 
Regional Office of tbe Textile Commissioner. Amritsar agreed post· haste to 
increase the processing capacity there· by regularising the expansion of the Pro-
cessing Capacity, undertaken without proper licence afler Jan. 1982. 

Reply of tbe Government 

The matter has been further investigated and it has been found that no 
irregularities bad been committed in this regard. 

, [Oeptt. of Textiles O.M. No. 314/83-TPC Ot. 15.12.1983] 

,RecolDmendation (SI. No. 11 Para 2.76) 
, 1 

(Recommendation/conclusion as given in the body of the Report may 
please be reproduced here) 

The Textile Commissioner has gone on record before tbe Commjttee that 
\ in the case the TIT Mills, Bhiwani, "have added capacity as they have admitted 

in tpe application •. they have violated the law and we have to take action 
against them". The Committee would like to be informed of the result of the 
investigation again~t the Regional Office of the Textile Commissioner. 
Amritsar and of the action taken against this Mill for violating the law. 

Reply of the Govern_eat 

This matter has been further examined in depth and it is observed tbat 
the mill had not violated any of the lOR act or provisions of the Cotton Textile 
Control Orders. 

[Oeptt. of Textiles O.M. No. 3/4/83-TPC Ot. 15-12.1983] 

Recom .. endatlon (SI. No. 30 Para 5.1') 

The Committee find that during the last five years. Textiles Commissioner 
oIlas been able to conduct Techno·economic Surveys of only 15 Mills. The 
Committee have been informed that such Surveys are carried out by him only on 
selective ,basis. This is inadequate. The Textile Commissioner should carry out 
these surveys on a continuing basis covering all the textile mills in stages so tbat 
in course of time a complete picture about the health of the entire textile industry 
and of individuai mills become available to the textile commissioner and the 
Ministry for periodical policy appraisals. A phased pro,ramme for this pur pose 
Ihould be drawn up and put through without delay. 
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Reply ~f tbe GoveromeDt 

Conducting techno-economic surveys for all the textile mills in the country 
, is a very long drawn process. An attempt is therefore being made to identify 
weak/sick/marginal units, having financial difficulties and other problems with 
the help of financial institutions, R.B.I., Indian Cotton Mills Federation and 
various Textile Research Association and give them some immediate help to 
tide over the 'crisis. Simultaneously, a system is being evolved as a long term 
measure to properly locate tbe units, whicb need help by suitably devising variOt!s 
indicators like profitability ratios/inventories/unsold stods/debt equity ratio/net 
worth/productivity norms etc. so that marginal and other weaker units get 
help in time. In this regard a Standing Committee under the Chairmanship 
of the Secretary (Textiles) has also been constituted. 

[Deptt. of Textiles O.M. No. 3/4/83-TPC Dt. 15-12-19i13] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIEc) ARE STILL A WAITED 

RecoDlmeadation (SI. No.3, Para 1.31) 

The! Committee note that while· the organisation of the Development 
Commissioner (Hand loom) Organisation of tbe Development Commissioner 
(Handicrafts) enjoy the status of "attached" offices of the Ministry of Commerce, 
the Textile 'Commissioner's Organisation which deals with the cotton, Art Sdk 
and Woolen textile industry is a "subordinate" office of that Ministry. They 
recommend that the status of the Textile Commissioner's Organisation may be 
upgraded to bring it at par witb tbe organisation of the Development 
Commissioners. This will not only, strengthen the Textile Commissioner's 
Organisation but will enable the Textile Commissioner to take independent 
decisions within the framework of the Government's Textwe Policy. 

Rep" of tbe Government 

Tbe issue in question, being an important matter, needed careful examina-
tion/consideration from the administrative and financial angles inconsultation 
with the concerned authorities/Departments sucb as the Department of Personnal 
and Administrative Reforms,· Ministry of Finance etc. The matter is under 
examination.in this Department. 

[Department of Textile O.M. No. 3/4/83-TPC Dated 15-12-1983] 

Recommendation (SI. No. 11 Par. 1.41) 

According to the present policy one spinning capacity upto SO,OOO spindles 
has been dc-licensed in the case of cotton mills whereas in the cases of WOOllen 
mills the spinning capacity delicensed is only upto 2,400 spindles. The Textile 
commisljioner assured the Committee that Government would consider an incre-
ase in the level of licensed capacity in respect of woollen mills. The Commi-
ttee would 'like to· be apprised of the action taken in pursuance of this assura-
nce. 

KepI)' of the GOlerDIDeDt 

The Study Group set up by Government has i"ter aJia recommended that 
the preaent deliccnced limit of 2400 spindles for the worsted ICCtor may be rai-

45 
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sed to <4000 spindles for areas other tban backward areas and 5600 spindles for 
backward areas. For non worsted sector, the enhancement of the present deli-
censed limit of 2400 spindles to 3200 spindles has been recommended only for 

. backward areas. These recommendations are being examined in consultation 
with the KVIC, DC (Handlooms) etc., whose interests may be' affected by the 
proposed change5. 

[Department of Textiles O.M. No. 3/4/83-TPC Dated the I Ith Nov., 1983) 

Recommendation (SI. No. 26 Para 3.17) 

The Committee have be~n informed that at present allocation of controlled 
oloth quota to various States/Union ,Territories is being done by the Textile 
Commissioner on the basis of their population alone. The per capita income 
varies from State to State. Tbe number of people belongiog to weaker section 
of society in various States is also not uniform. The Committee therefore, feel 
that alloc.ation of controlled· cloth on the basis of total population of a 
State is not a very satisfactory arrangement. The Committee would recommend 
that the basis for allocation of controlled cloth may be revived in consultation 
with State Governments and placed on a sounder footing . 

• eply of the Government 

The question of allocation of controlled cloth on the basis of per capita 
income and population below the poverty line was referred to various States 
and Union Territories for their specific comments/opinions. So far fourteen State 
Governments/Union Territories have furnished their views. The response from 
State Governments/Union Territories Administrations received till now indicates 
a strong tilt in opinion that economic backwardness should be the major 
determining factor in the allocation of controlled cloth. States and Union 
Terrrtories like Punjab, Delhi, Haryana, Gujarat have expressed their 
opinion in favour of continuance of the present system of allocations. However, 
the issue is still under careful examination/consideration of GQvemment. 

NBW DELHI; 

April. 18, 19'84 
ChGltra 29, 1906 (S) 

[Dcpt. of Textilcs O.M. No. 3/4/83-YPC Ot. 15-12-1983] 

BANSI LAL,-
Chairman, 

Estimates Comridttee. 



APPENDIX 

(Vide Introduction to tbe Report) 

ANALYSIS OF ACTION TAKEN BY GOVERNM~NT ON TH~ 46tb 
REPORT OF ESTIMATES COMMITTBE (SEVENTH LOK. SABRA) 

I. Total No. of recommendations. 

'II. Recommendations/observations tbat bave been accepted by . 
Government 

Nos. 1,2,4,5,6,7,8,9,12, 14,15,16,17,23,24,25,27,21,29,31 ,32, 
33,35,36,37,38,42,43,44,45 . • 
Number: 

Percentage to total: 

III. Recommendations/observations wbich tbe Committee do 
not desire to pursue in view of Government's replies 

No. 10,22,34,39,40,41 

Percentage to total : 

IV. Recommendations/observations in respect of which replies 
of Government bave not been accepted. 

Nos. 13,18,19,20,21,3f) 

Number: 

Percentage to total: 

V. Recommendations/observations in respect of which final 
replies of Government are still awaited. 

Nos. 3,ll,26 

Number: 

Percentage to total 

47 

45 

30 

67 

6 

13 

6 

13 

3 

7 



LIST OF AUTHORISED AGENTS FOR THE SALE OP LOK SABHA 
SECRETARIAT PUBLICATIONS 

SI. 
No. 

BTHAR 

Name of Agent 

1. MIs Crown Book Depot, 
Upper Bazar, Ranchi 
(Bihar). 

GUIARAT 
2. The New Order Book Company, 

Ellis Bridge 
Ahmedabad-6. 

MADHYA PRADESH 
3. Modero Book House, 

Shiv Vilas Palace. 
Indore City. 

MAH ARASHTRA 
4. MIs Sunderdas Gian Chand, 

601. Girgaum Road, 
Near Princess Street, 
Bombay-2. 

5. The International Book Service. 
Decao Gymkhana, 
Poona-4 

6. The Current Book House, 
Maruti Lane. 
Raghunath Dada,ii Street, 
Bombay-I. 

7. MIs Usha Book Depot, 
Law Book Seller and Publishers' 
Agents Govt. Publications, 585, 
Chira Bazar, Khan House, 
Bombay-2. 

8. M & J Services. Publi!lhers, 
Representative Accounts & Law 
Book Seller, Mohan Kunj. 
Ground Floor, 68, Jyotiba Fuele 
Road, Nalgaum-Dadar, 
Bombay-14. 

9. Subscribers Subscription 
Services India, 
21, Raghunath DaJaji St., 
2nd Floor, Bombay-I. 

TAMIL NADU 
10. The Manager, M. M. Subscription 

Agencies. No.2, I st Lay Out 
Sivananda Colony, 
Coimbalore-64I 0 12. 

SI. 
No. 

Name of Agent 

UTIAR PRADESH 
11. Law Publishers, 

Sardar Patel Marg, 
P. B. No. 77. 
Allahabad, V.P. 

WEST BENGAL 

" 

12. Mrs Manimala, Buys and Sell~ 
128, Bow Ba7.ar Street. 
Calcutt.-12. 

DELHI 
13. Jain Book Agency, 

Connaught Place, 
New Delhi. 

14. I.M. Jain & Brother, 
Mori Gate, 
Delbi. 

I S. Oxford Book & Stationery Co .. 
Scindia·House. Connaught Plac.:c, 
New Delhi-!. 

16. BookweU 4. Sant Nirankart 
Colony, Kingsway Camp, 
Delhi-9. 

17. The Central News Agency. 
23/90, Connaught Place, 
New Delhi. 

18. MIs Rajendra Buuk Agency, 
1 V-DjS9, IV ,1), jUt Lajpa[ NIl!:ar. 
Old Double Storey. 
New Oelhi-JI002t. 

19. MIs Asboka Book Agency, 
BH-82, Poorvi Shalimar 8<1g:1, 
Oelbi-llOO33. 

20. Venus Enterprise! 
B-2/85. ·Phusc-H. 
Asbok Vihar. 
Delhi. 
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